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2, UBAM WIUd &_ & oY SRl &1 9geldl @l Maaehdl bl FH Bl &, Ufhardl bl
AR I & AR URERIAT G S&rr $I 9gral <l ©

ffArae U WReR # Badd Uy Wa9 IR 3= AfA $HAR dearvr de (Y
SAH 3AG UTAN 9IS HEl AT ©) SUTH—F d W G 2 H YAGERT Held ANTRGIE
Jq weRId aR BT ® (B 399 39 U9arq W BEl AT §) SR WIR AT 3 | Hor
UAGgRT Hel™ IUEH & ATAR ISREIRd HABRI DI W™ AT 4 H [JaR0T & AR &
AT 2 H Sad T B IAREI DI S B 7 AR IAD! UEAN B YA B foIg T IHD
9I9d SINT 3Tl IR ANGei® NGl & IR I9d IR YA & JANT fhar <7 &1 2 |

IR Iad WH B U g fRarad ueyr 5y &1 diad e 9 fhar Siar @

3R, IFd f2AMd UQel 9ad 3R 3 AHU HHBR BT 9l 98P © (o [2drad
URY WRHR, 399 Tgfaer @ uiftd 2 ta o & wu A RA¥eR o gz w@nfig e
TSR], U fRATeer) gATofieRor A7 SMER WA @ BT YA UK bR A1 fhdT U eafdad
@ AW H, O PIE MUR W1 81 & TS 8, AHGT & folY AMIET BT 1 Ul Gl 2;

31: 3, BHEd Ue¥ PR R (A iR o Ferafea, ugfaenali ok |amil &
afega ulRe™) 3rffam, 2016 (2016 &1 18) (S 3OH SHD U Sdd ARITIH BT AT B),
D YRT 7 & UG & AR H, FrfaRad o1 sfegfa o=l 7, sieriq—

1. (1) ST @M & A Iad UGAUY U B & 5ogd Al DI MR [T G
BT YA YR BRAT BT AT TR YA HRATT BT,

(2) afe fosd =afad @7 MR A 8 €1 18 8, A S A @ oIy JMMde dxm
BT

g IS g8 Al qretd &, O U JATda- dbadl SHd Ad—udr AT e ivras ol weafd
q & fbar sme |

(3) MR (AMIHA 3R srerdH) fafH, 2016 & fAEH 12 & Iudel & FTAR, Iad drs
fRameerl & Aried gHad wm, W&ﬂﬁﬂzﬁﬂmﬁmﬂ%“rgm% Al IVRER & AT
A=Y 3R FAErse @Il R TS dg MG B AT W IVRER IAHR AHIDbA Fraemy
Uy B Afed Sfd SURl & ArTH | SHG MR fAdRT &7 eI B

R VA BAfEeRl & AR E&a1 WAIeRd 81 db g8 37Ul Ugdr RRffud eRd b oy
el SwaEs URd &Re, TS 98 §haR © AR S UK IR & 997 99 g, I Al
W UgdE & oIy S die gRT U™ fBar 1 o7 A1 Uifdierd WiteddR U SITdall ol IRl
AT EREME Y GO ARBINGT & SIeed ¥ UH SRSl $I JAaw] P Aled B arell
LI P Seldel~d ®U A YT B $HI FHH Bl 2, Al VAT UG R & oIy 37Ul Feafd
THY I URIFAT T HR AHT B, 3t —

18 T8 W HH 1Y & el FITH & forg, [ored TR T THGRIIT T8 B TE 68—

(@) el §RT AFIEA Ufhar 91 R o9 @I UrEd], S AMIeT b UR 3iTIReR
ERT USE & W &, s F™ie ass! 8l ©; 3R

(@) frfaRad el § 9 B8 TS I8 A1ed &3 & fog T amreff 18 ad |
B Y BT AP ©, JAT —
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(i) =1 IR Fg ITREIBROT AR, 1969 (1969 BT 18) & el faam
S YEOT—UF, o9 & Rl & O @ e § o IoRer H B T8
yfafte & forar Tam ©;

(il) WRA™I 9rUIE;

(iil) ot AM=gar uTd who! e dre g1 SN Afggere a1 1047 wem Al
SeRIR HIE A AT 121 Befl DT JHTOTAH IT HhU,;

(iv) <EvTer 3R SRETOT P IMaTIdHdT Tt fhell a1etds a1 fafdy &1 Seoted o
et foefl aTad & Ay H, R fHaR = (Jrerdl Hf ERg iR GReT0n)
TfIfH, 2015 (2016 @1 2) & 3ef9 S gRI 9910 T Al & 3ef+=
HIRT 58 WRHR & U IORGIGd 9Tl STl AR H T ST g,
U SR @ YURT M, JEheTd, Il HedroT BRI T GRITET MfeThRy
ERT OINT a1 o fafdr fafdse <=1 aren g,

(v) foft focsh arRe & dder #—

(1) afe a8 3Mexie fifes™ oife Sfean weuR® € a sfiaxdde Rifes T oifw
sfear are;

(i) afe g foad wRomeff g, ar faceh e R feR gRT oI
GSTTehROT GHIOT—T3,

(iil) afe g8 T A1 Y™ BT ARG 7, AT 4Tl AT YT BT URIUIS;

(iv) afe a8 gy Rafes™ 3ife fear wreur®, fosdl IRomedt a1 Furer
Y & ARRG T8l 2, d 39 urg a1 ar facell graud & | R
IS AT ARY A7 aodE H d9 A7 §AT 8 g fAqel urauie & e
RA PT QrddIicrd dIell 891 a2y, AT

AU a1 fAfde® firas & AT orue ey &I Afdd @”d & forg amreft
B TR arer FrEfaRad Sedrdsl § A HIg o, eI —

i) EE FrS;

(i) et oA IffeR! ST RGN ARREE I I WRGR BT (0T

JfYHRY BT, S dedIcleR & g & A &I 9 8 gRT SN fhar ar ofer
UHTOT—03 g7 far JHoT—o;

(iii) e ERART GRT AT UfedTds AFeR & ITH gRT HAIG AT HaRd b
TP T 9D IRAR & A& Bl oiRy foear a1 fafeear a1 1 ugam=
U=,

(iv) YR grAUTe;

(v) sl A=rar urd et R 9 gRT SR Afggerss A1 109l FHer Al
IR HIEg D AD T 1241 Bell BT JHTITIS IT HhU,

(vi) <@ 3R W&V @) IMATIHAT dTet fobedl drets a1 fafdy &1 Soetas
H drel fhll s @ ey #, R fReR =g @eel & ey @R
TReToT) SN, 2015 (2016 BT 2) @ 3l S gRT &91¢ ¢ 9+ &
I AT o0 ARBR & U RS Il a@¥Tel FeT § @1 Il
g, U WRerm @ yWRI afdd, orefied, Il dodror MRy ar aRdler
BRI FRT SR IS A Ffde w1 a1 yAmo—u=; A
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g

(vii) foer faceh amiRe & dee #—
(1) afe I8 e RIS offp e preuR® ©, dr vy Rifes™
3w gfear Pre;
(i) afe g8 o TRomedl 8, a1 fa<eh &=y goiaror e §RT SR

RO THROT JHTITIS;
(iii) afs 98 AU A1 e BT ANRS &, AT 9Tl T eI BT I,

(iv) afe g8 oo Ridiom oif Sfear sreur®, fosd wRomeft ar =orer
T YEM B ANIRSG T8l 8, A US> UK I1 AT facel urque & Ay
IR IS 891 A1eY A1 9aAE | 99 a1 991 8 9@ faael urqure
@ A1 RAR A1 BT A1RQ AT 9HE § 9y A7 FAT 81 g faqel
UTHUIC & A1 YRA BT Aredblferd dism M1 A1, AT

(vil)) v oreff & A # e ar fafde sifivras, <de T80T ey AT
fafde g @ wWiew @ foru oMy cxaraw €, S WRed QiR
gfoures ifaifa, 1890, fHoIR =g (STeTdi @ @I 3R ARETvI)
JAFIH 2015 (2016 BT 2), AIER WURMGU, THRTSH €10, AMRID
Hedl IR IEUAAARK Afdd Hedvl = JARIIH, 1999 (1999 FT 44)
7 e o MR IR, 2016 (2016 BT 49) IR Iaa A=A &
JE T Y iR or] fRy WU fEl ok sl & orefe foed
ST AT AeTH WEBR §RT SR fohar 737 €; a1

(ix) @3 I TS o Sad s fAfde o

18 Y IT GEV SIEE Y P AHNRII B AV [T SN W& GHIRIET T8l Bl Tg

() @l gRT MG Ufthar O AR o B Uradl, S e $g WR SRR

gRT UG &1 Sl 8, fT98 Aih sl 8l 8, dT

(@) FfeRad SxEsS § 3 D15 Uh, ad arreil 3 G R 8, seid —

(i) YRd & fafed JMANT §RT TN AGGTAT Biel Ugad U3,
(i) e @

(iil) =l o3 e S FRIGRT ARRGe A1 T SRGR &I (oI
BRI B, ST TEAGGR & Ug o - B 1 8 §RT 9N b 737 Sfd
YAT—US T Fard JHo—93;

(iv) frl IReR | A1 Ade &5 & STH gRT QAT A1 HaRd Al
Jgh IT ITb URIR & A DI SN fhar T Ffebear ar |7 ugar—
u=;

(V) WRA™ 9rUIe;

(vi) Tl J=rar Ut e R 91 §RT SN Hfgdheed a1 1041 FHer Al
SR ARG AT 1241 BT BT JHOT—9 IT Fh—T;

(vii) frdT TRBRT FRAT AT Ufeedsd e & I §RT HARI AT HaAT-1gd Al
AqH DI IR fHIT T YA UF AT 3 YA AT
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(viii) feeniTo SRy fFHmEe, 2017 & ofava srfeRyfaa fafdear urfder
gRT SN e Tdr yHoT—yu=, a1 feaaiviTo= IeIfdddrol faunT, YRT IRAR
ERT 9N fafdre feegivrar ugam——u;

(ix) MR # 9N SRfAT s,

(X) @IS 3R AREIUT DI IMATIHAT dTel fhal dretd a1 A &1 Seoias B
qrel el 91 @ ded H, R fHaR =g (@aal & g iR Aeo)
Tffd, 2015 (2016 @1 2) & 3ef9 S gRI 9910 U Al & 31ef+=
HIRT I AR & U IRRGEIGd 9Tl @9 Gl # @l Ol w,
U IR @ YR Afdd, J1Efied, 9Tt dedroT BRI A1 aRGe e
ERT ORI 9@ SAfafy Ffde o1 arem yaor-—u=; a1

(xi) fo<n fageh amRe & ddg H -

(i) It a8 SRS Ridiom oife a1 dreuR® @, a1 SRy oM
3Th sfeaT Bre;

(i) afe a8 foaar wRomeff g, ar facel e goiieror e gRT oI
GOITehRUT FHTI—T;

(iii) afe g8 UTel A1 e BT ARTRS B, Al 4Tl AT YT BT URIUIS;

(iv) afe 98 oNaxdiel Rifes™ offw gfear weur®, fawd IRomeff a1 <ura
Il Y™ BT ANRS 78l 8, d S¥e U a1 o [dqel urure & Ay
IR dT 897 =12y a1 g H 9 A e '@ o faqeh gd @

T YRT BT SIEdbIfeld disl 8T amgy: AT

(xii) T Rafrer @ ddy § S9a o s ifeas, sae T80T ey A7
fafSre sifada & e & foT o g <ot &, Ol iRefd 3R ufared
A, 1890, fHeR =TT (STeTdl @1 <@WTS R HReT0T) IrfAIf=e 2015
(2016 @1 2), TET WREUC, UYARAS o€, AFNEG  Hadl IR
FEAGAATIET A Dol 1A IARAIH, 1999 (1999 BT 44) AT fIANTSH
BN AfAFTTH, 2016 (2016 BT 49) 3R Iaq Al & 3efiF 90 7Y
IR ony fH v Ml SR fARTAl & ol fsll =Imarer a1 |erd
TR gRT SRy fohar am 7;

(xiii) ST & I 91 gRT I Afde 318 3= S/ |

(4) Sad 9IS §RT 36 Hay H UGIfed MfeRl @e (3) & o9 ISl AT D]
fvg—awg @1 g B aTell a1 & Fdg H S H0M—

2.

(@) AZSMR ured  (https://myaadhaar.uidai.gov.in/portal) TR SIMSS! SHT HRD

MG AR B R B gie X, aifd I8 gie 81 9 b A™idT Agel
IT T R ATHIGT IR IRAIHd el gal g; 3R

(@) I SISl & dey H, 39 Ao a8 il RGN AR A1 uTfdRor o

FETIAT of FHAT & 3R URd BRI B IHD AT FST B qhdl ©, 9l UH
ISl | e SMeRT & IR A1 EREd A Haed & |

fRareeIRgl &1 Iad ygfaumsl o Jlaured T ¥ &M o H |ed a9 &

forg, #aTera WS & AegH 9 UG YAR GEREd dRA & oY T aedd HEH oI
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arfep RAEEIRAT B Sad AT & NN MR AT BT IUeTal & deel d fRarfeial o
SITee fhar ST A |

3. I s RIAFEN & R de)k &1 JfSyAeE fHa Nt qmfes  emenlRa
AT fafdr (srerfa wer @t ©fa, Swferai @ o ar e Wb+ smenRa yEofiaxon) &
g A fhar T 2 R 98 fhsl R 9 v 8 9ar 8 99 fb sRmfge 9Ieaery @
@RI T, AT FFEfIRad SUARIHS TF (YA ST, 37

(@) Ife SIfEVHOHE &7 ®Ig a9 IIMfEH—emeRd d¥ieT A%e el &l §, dl
IRIMfEH—MeTRa SIfSH J1 991 <rgd AF—emenRa IfvHve &1 BIs 3
TRIBT, ST |1 AT 3R TR &1, URaTfad far e,

@) U "Hal H Siel SISy & qmfge—emaiRa I1 a9 <igd fUd—emaRa
(FIBTR) BIS AT AR UYUReTH IAHAAlgT s—ddigdl awiael IR W)
R faf¥re ggam wifdaRer & fSfice eR 9T 951 &7 ifhellge
AU TR® IR [T I YHIOTSHAT AT B & garq falad § 9
el & MR WR 3fF Ugfaer U™ &1 S Fadl! @, i —

@

(i1)

IR FRlerd @RT IRk (RBIR) drs [STHH IR @Ts, R UH
(1T SMUR WA gRS DI IHD MR AT & Joid TR SR AT 1
U3) AT $IMMER (AT MR U3 $I yrae ¥ GRI&d gelag e Ul [
TR faf¥re ygam wfdaxer & J99rse A Sedars fBar S d6bdar &
I7 3P mAadhaar VI &1 ST HRD TR fHIT T Adhal 8), MR
FIIR TR I mAadhaar VT &I STAN RS RIRR P B Wbl BD
AT FIUT & JEH I 59! aRdfdddl IIud g9 & dTg;

IR YR 3MTHelTge I—dharedl axardel (MR fafdre ugae urferaRor
P JgASC A SIS BT ST Fhal & I $9b mAadhaar VI Pl
SUINT God &), B ARy AR ggemd urigeRor &l dedrse R g9
Hadg ¥ AU MY TR & ER, 39 S @ oy WafRd #3rerg ar fawmr
IT ST BRI Toidl gRT faafRyd tftaidee & J1egq 9 Sdids )
TRAY fafdre gga= wiftery & feficd gxdeR YH19T U9 & 3iBhrgd
AT & qeTq | aRdfddbdl Rfud 89 & 914 |

4. SR A [T ol o 919 & 8 gu M-

(@) 39 A & ded JdF U fHA W g b uglaem | dfga \El fhar
ST~

@

(i)

ST SIfUHIOE & SRIE 9+ Ugard SIfUd )" H AT MR GRAT G+
HT YA TRdd B H IHe §; AT

AP TG JATdeaT URJT B bl Rl H, S8 I AR AT FHR IR
el B TS 7 3R

(@) ST AT & M UG U8 dTeid dl, SHa Ard—udr a1 At sifesmas
d g1 STd A9 bl WNUT HRb, STb! TSI T PYh, IRUTH 1 B

TS

() & W ¥ RfRE AR T wEE TR 6 o, ok
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(M & Es (@) & T U UG d I 7, 98 SHd §dg H @ Rare

RGT ST, Sgd) Sad dis gRT 99I—98d R U 3R oraTudien &l
ST |

5. 98 gH=d &= & ol fh 18 98 a1 IOW f¥d Y & aRdds Raier) Sad
AT & FAE e el gfder ¥ 9 T 2, I8 e s, AR SRR D HAMES
AR & e Ugfaer JfaRvr e & e 19 fRHER, 2017 & BRI SUA GRA]
$1-26011 /04 /2017—S141ET (https://dbtbharat.gov.in TR Suatel) # fafafds smarg gsfefm o=
BT UTAT BT |

6. UT JARGAAT ISUH (§—Toic) H g9 UPHRM &l IR F g9TdT 87T |

3T §IRT,
afea (s1010 va faofo) |
SUTTR—H
BH SIS ST &1 A M BT UBR T H7 faaRor amareft syofy
RiECs|
1 |2 3 4 5
1. | Rrem gq o< |gra fa=ira frm 281(1) @ eideia IR
NEERE fRrer Fgrar
2. | e vg foxia wgr fa<ig e 280 @ i D
NP ferfdecar gl
3. | 999 =] ORI derar fa<irg M 278 & S qY IR
WERIAI | Bq [RI A8RIl
4. |3fm WWR TG fai™ forir M 277 & Sfdva sifaH D
NEEGI AT GXHR B (I FErar
5. |ggmaRen Yed T fo<iM o= e 273 @ 3fad IRD
NEEGI AT geraer Uee 7g fa<ia
SEEKI
6. |fRamm Uem =g fRIM fa<ira R 275 & ofaeia T D
NERGI NERGEI Yo Bq foxi |erdn
7. |fQgar WM o3g RN fa<ira T 300 & Sfcia fderar D
NERGI NERGEI Yo Bq fo<i |erdn
8. |BEE™M Jfaum g fa<id focira oM 301 @ 3favid Ih
NEEGI NP BTAENE giaaT =g faxia
SEEKI
9. | AMRI® U A i =t fa<ig fre 200 @ 3fad D
Tq fo<i |gran ARG 1515 O B I o )
Jedl Tq fa<ia werdn
10. | &7 S SUYBR ©q ORI fa<ig R 208 & IR BT D
ABTIT SRR S QUSSR B [k
SEEKI
1. |9ga/fUga =zg fa<i fert 9 271 @ 3iddia D
SEIRGI AT Aga /g =vg faci
NERGI
12. | fare &g fa<fiia Asmgan fa=ira | 282 @ ofdila faars | I
NEEEI Tq O derar
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13. | GIHAT ST ATSTT ferti 9 302 @ 3idid D
AT AT AT ATl 7
SEREI
14, | q=H=T faerar / o frer 303 @ fad IRD
Tk /R / feen AT ) faerar /
BIESICICIRIIE bl NERPARNIECPACCI]
ARG AENR AT TG
ERIRISERE

[Authoritative English text of this Department’s Notification No. LEP-A003/12/2023-Loose, dated
30-04-2026 as required under Article 348(3) of the Constitution of India].

LABOUR, EMPLOYMENT & OVERSEAS PLACEMENT DEPARTMENT

NOTIFICATION
Shimla-171 002, the 30th April, 2026

No. LEP-A003/12/2023-Loose.—Whereas the use of Aadhar number to establish identity
enables individuals to receive subsidies, benefits and services in a convenient and seamless manner,
obviates the need for multiplicity of documents to establish identity, simplifies processes and
promotes transparency and efficiency :

And whereas the Himachal Pradesh Building and Other Construction Workers
Welfare Board (hereinafter referred to as Board), in the Government of Himachal Pradesh is
administering as various citizen-oriented services as appended herewith in column No. 2 of
Annexure-A (hereinafter referred to as schemes).

And whereas as per the appended annexure herewith column No. 3 is given to the
registered workers under the schemes at column No. 2, as per description at column No. 4 and
credentials are being used for the purpose of identification and the instructions and guidelines
issued in respect thereof :

And whereas expenditure for the said scheme is incurred from the Consolidated Fund of the
State of Himachal Pradesh :

And whereas the said Himachal Pradesh Building and Other Construction Workers
Welfare Board is desirous that the Government, for the purpose of establishing identity of a
beneficiary as a condition for the receipt of the said benefit, require that such beneficiary undergo
authentication, or furnish proof of possession of Aadhaar number or in the case of an individual to
whom no Aadhaar number has been assigned, make an application for enrolment.

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted
Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016)
(hereinafter referred to as the said Act), the Government of Himachal Pradesh hereby notifies the
following, namely:—

1. (1) An individual desirous of availing of the said benefit under the said scheme shall
be required to undergo authentication, or furnish proof of possession of Aadhaar number.
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(2) In case such an individual has not been assigned an Aadhaar number, he shall be
required to make an application for enrolment:

Provided that if that individual is a child, such application shall be made only with the consent of
his parent or legal guardian.

(3) In accordance with the provisions of regulation 12 of the Aadhaar (Enrolment and
Update) Regulations, 2016, the said Board shall ensure enrolment of such beneficiaries who are yet
to be enrolled, or update their Aadhaar details through appropriate measures, including
coordination with Registrars and setting up enrolment centres at convenient locations or providing
enrolment facilities by becoming a Registrar itself :

Provided that till such time an Aadhaar number is assigned to such beneficiary, he may establish
his identity to avail of the said benefit, by presenting the following documents to which he is
entitled and which are valid at the time of presentation, or, in case the software provided or
authorized by the said Board for such identification supports electronic obtaining of information
evidencing the contents of such documents from the database of the authorities dealing with the
preparation or maintenance thereof, by giving his consent for so obtaining, namely :—

For a child below 18 years of age to whom an Aadhaar number has not been assigned :

(a) The acknowledgement of the beneficiary having undergone the process of
enrolment, provided by the operator at the enrolment centre, containing the
Enrolment ID (EID); and

(b) Any one of the following documents to evidence that the beneficiary is a child
below 18 years of age, namely :—

(1) Certificate of birth given under the Registration of Births and Deaths Act,
1969, as extracted from the entry made in the register of births regarding the
birth of the beneficiary;

(i1) Indian passport;

(ii1) Certificate or statement of marks of matriculation or 10th class or higher
secondary or 12th class, issued by a recognised board of school education;

(iv) In respect of a child in need of care and protection or a child in conflict with
law, who is housed by Child Care Institution registered as such with the State
Government concerned under the rules made by it under the Juvenile Justice
(Care and Protection of Children) Act, 2015, certificate specifying his date of
birth issued by the person-in-charge, superintendent, child welfare officer or
probation officer of such institution; or

(v) Inrespect of a foreign national,—
(1) ifhe is an Overseas Citizen of India Cardholder, Overseas Citizen of India Card;

(i) if he is a Tibetan refugee, registration certificate issued by a Foreigners Regional
Registration Office;

(ii1) if he is a national of Nepal or Bhutan, passport of Nepal or Bhutan;
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(iv)

(c)

(1)

(i)

(iii)
(iv)

if he is other than a Overseas Citizen of India Cardholder, Tibetan refugee or a
national of Nepal or Bhutan, either an Indian visa alongwith foreign passport or a
Long Term Visa to India alongwith currently valid or expired foreign passport; or

Any one of the following documents, having the photograph of the beneficiary, to
evidence his relationship with the parent or legal guardian, namely :—

(i) Ration card,

(i1) Caste certificate or domicile certificate, issued by a Gazetted officer who is
an Executive Magistrate or a revenue officer of the State Government, not
below the rank of Tehsildar;

(ii1))Medical or insurance identity card issued by a government entity or public
sector enterprise to a retired or serving public servant or his family member;

(iv)Indian passport;

(v) Certificate or statement of marks of matriculation or 10th class or higher
secondary or 12th class, issued by a recognised board of school education;

(vi) In respect of a child in need of care and protection or a child in conflict with
law, who is housed by Child Care Institution registered as such with the State
Government concerned under the rules made by it under the Juvenile Justice
(Care and Protection of Children) Act, 2015, certificate specifying his date of
birth issued by the person-in-charge, superintendent, child welfare officer or
probation officer of such institution; or

(vii) In respect of a foreign national,—

if he is an Overseas Citizen of India Cardholder, Overseas Citizen of India Card;

if he is a Tibetan refugee, registration certificate issued by a Foreigners Regional
Registration Office;

if he is a national of Nepal or Bhutan, passport of Nepal or Bhutan;

if he is other than a Overseas Citizen of India Cardholder, Tibetan refugee or a
national of Nepal or Bhutan, either an Indian visa alongwith foreign passport or a
Long Term Visa to India alongwith currently valid or expired foreign passport; or

(viii)In respect of a beneficiary who has a legal guardian, adoption order or other
document to evidence legal guardianship, which is issued by a court of law
or competent authority under the Guardians and Wards Act, 1890,the
Juvenile Justice (Care and Protection of Children) Act, 2015, the National
Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities Act, 1999 or the Rights of Persons with
Disabilities Act, 2016 and the applicable rules and regulations made under
the said Acts; or

(ix) Any other document as the said Board may specify.

For beneficiaries aged 18 years or more to whom an Aadhaar number has not been
assigned :
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(a) The acknowledgement of the beneficiary having undergone the process of
enrolment, provided by the operator at the enrolment centre, containing the EID;
and

(b) Any one of the following documents, having the beneficiary’s photograph,
namely :—

(1) Elector’s Photo Identity Card issued by the Election Commission of India;
(i) Ration card;

(i11) Caste certificate or domicile certificate, issued by a Gazetted officer who is
an Executive Magistrate or a revenue officer of the State Government, not
below the rank of Tehsildar;

(iv) Medical or insurance identity card issued by a government entity or public
sector enterprise to a retired or serving public servant or his family member;

(v) Indian passport;

(vi) Certificate or statement of marks of matriculation or 10th class or higher
secondary or 12th class, issued by a recognised board of school education;

(vii) Identity card or other identity document issued to serving or retired public
servant by a government entity or a public sector enterprise;

(viii)Disability certificate issued by notified medical authority under Rights of
Persons with Disabilities Rules, 2017, or Unique Disability Identification
(UDID) card issued by the Department of Empowerment of Persons with
Disabilities (Divyangjan), Government of India;

(ix) Driving license issued in India:

(x) Inrespect of a child in need of care and protection or a child in conflict with
law, who is housed by Child Care Institution registered as such with the State
Government concerned under the rules made by it under the Juvenile Justice
(Care and Protection of Children) Act, 2015, certificate specifying his date of
birth issued by the person-in-charge, superintendent, child welfare officer or
probation officer of such institution; or

(xi) Inrespect of a foreign national,—

(1) if he is an Overseas Citizen of India Cardholder, Overseas Citizen of India
Card;

(i) if he is a Tibetan refugee, registration certificate issued by a Foreigners
Regional Registration Office;

(i11) if he is a national of Nepal or Bhutan, passport of Nepal or Bhutan;

(iv) if he is other than a Overseas Citizen of India Cardholder, Tibetan refugee or
a national of Nepal or Bhutan, either an Indian visa along with foreign
passport or a Long Term Visa to India along with currently valid or expired
foreign passport; or

(xii) In respect of a beneficiary who has a legal guardian, adoption order or other
document to evidence legal guardianship, which is issued by a court of law or
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competent authority under the Guardians and Wards Act, 1890, the Juvenile
Justice (Care and Protection of Children) Act, 2015, the National Trust for
Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and Multiple
Disabilities Act, 1999 or the Rights of Persons with Disabilities Act, 2016 and the
applicable rules and regulations made under the said Acts; or

(xiii)Any other document as the said Board may specify ,—

(4) An officer designated by the said Board in this behalf shall check in respect of the
documents presented or the information evidencing the contents thereof under clause (3),—

(a)

(b)

the status of the enrolment request by submitting the EID on my Aadhar portal
(https://myaadhaar.uidai.gov.in/portal) to confirm that the EID is valid and that
the enrolment request does not stand rejected; and

the other documents, and for this purpose, may take the assistance of and share
the information presented with any government entity or an authority that deals
with the preparation or maintenance of the information contained in such
documents.

2. In order to enable beneficiaries to avail of the said benefits conveniently, the Ministry
shall make all necessary steps to ensure wide publicity through media to make the beneficiaries
aware of the requirement of Aadhaar number under the said scheme.

3. Where the authentication of the Aadhaar number of a beneficiary done through any of
the biometric-based modes of authentication (namely, facial image, fingerprints or iris scan based
authentication) fails due to any reason, such as poor quality of biometric information, the following
remedial mechanisms shall be adopted, namely:—

(a)

(b)

In case any particular biometric-based mode of authentication is not successful,
any other mode of biometric-based authentication or one-time pin (OTP) based
authentication shall, wherever feasible and admissible, be offered;

In cases where biometric-based or OTP-based modes of authentication are not
possible, benefits under the said scheme may, after establishing the genuineness
of the Aadhaar number by doing offline verification of the digital signature
certificate of UIDAI on the Aadhaar Secure Quick Response (QR) Code or the
Aadhaar Paperless Offline e-KYC document, as the case may be given on the
basis of any of the following :

(i) An Aadhar Secure Quick Response (QR) Code containing Aadhar card,
Aadhaar letter (i.e.,, the letter issued to an Aadhar number holder on
generation of his Aadhar number) or e-Aadhaar (i.e., the password-protected
electronic copy of Aadhaar letter downloadable from the website of UIDAI
or accessible using its mAadhaar app), after its genuineness is established
through offline verification by scanning the QR code using the Aadhar QR
Scanner or mAadhaar apps.

(i1)) Aadhar Paperless Offline e-KYC document (downloadable from the website
of UIDAI or accessible using its mAadhar app), after its genuineness is
established through offline verification of the digital signature certificate of
UIDALI on the document through the application developed by the Ministry
or Department or scheme implementing agency concerned for this purpose,
in accordance with the details given in this regard on the website of UIDAL
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4.

5.

6.

Notwithstanding anything contained hereinabove,—

(a) benefit under the said scheme shall not be denied to a child—

(1) 1in case of failure to establish his identity by undergoing authentication or to
furnish proof of possession of Aadhaar number; or

(i1) 1in case of production of an application for enrolment where he has not been
assigned an Aadhaar number; and

(b) benefit under the said schemes shall be given to such a child by verifying his
identity and establishing his relationship with his parent or legal guardian in the
manner specified in the proviso to clause (3) of paragraph 1; and

(c) where benefit is given under clause (b), a record shall be maintained in respect of
the same, which shall be reviewed and audited periodically by the said Board.

In order to ensure that bonafide beneficiaries who are aged 18 years or more are not
deprived of the benefit due to them under the said schemes, the said Board shall follow the
exception handling mechanism specified in the Office Memorandum No. D-26011/04/2017-DBT,
dated the 19th December, 2017 of the Direct Benefit Transfer Mission, Cabinet Secretariat,
Government of India (available on https://dbtbharat.gov.in).

This notification shall be effective from the date of its publication in the (e-gazette),
Himachal Pradesh.

By orders,
Sd/-

(PRIYANKA BASU INGTY),
Secretary (LE & OP).

Annexure-A

SI. | DBT Scheme Name Benefit Type Benefit Description Benefit Type
No. Adult

1 2 3 4 5

1. | Financial Assistance Financial Education Assistance under Adult
for Education Assistance Rule, 281(1)

2. | Financial Assistance Financial Medical Assistance under Adult
for Medical Assistance Rule, 280

3. | Financial Assistance Financial Death  Assistance under Adult
for Death Assistance Rule, 278

4. | Financial Assistance Financial Funeral Assistance under Adult
for Funeral Assistance Rule, 277

5. | Financial Assistance Financial Old Age Pension Assistance Adult
for Old Age Pension Assistance under Rule, 273

6. | Financial Assistance Financial Disability Pension Adult
for Disability Assistance Assistance under Rule, 275
Pension

7. | Widow Pension Financial Widow Pension Assistance Adult
Scheme Assistance under Rule, 300

8. | Hostel Facility Financial Hostel Facility Assistance Adult
Scheme Assistance under Rule, 301

9. | Mentally  Retarded Financial Mentally Retarded Children Adult
Children Benefit Assistance Assistance under Rule, 299
Scheme
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10. | Female Birth Gift Financial Female Birth Gift Adult
Scheme Assistance Assistance Rule, 298

11. | Financial Assistance Financial Maternity/ Paternity Adult
for Maternity/ Assistance Assistance Rule, 271
Paternity

12. | Financial Assistance Financial Marriage Assistance under Adult
for Marriage Assistance Rule, 282

13. | Mukhyamantri Awas Financial Mukhyamantri Awas Yojna Adult
Yojna (HPBOCW Assistance Assistance under Rule, 302
WB)

14 | Mukhya Mantri Financial Mukhya Mantri Adult
Widow/Single/ Assistance Widow/Single/
Destitute/Divyang Destitute/Divyang ~ Mahila
Mahila Awas Yojna. Awas Yojna under Rule,

303
59 fatae smarT fRemae e

STATE ELECTION COMMISSION, HIMACHAL PRADESH
Jred, Rmer-171002 Armsdale, Shimla-171 002. Tel. 0177-2620152, 2620159, 2620154, Fax: 2620152

Email: secysec-hp@nic.in

fRre—2, 12 9%, 2026

& o0 0 80 (TW)1-43 / 2024—6749—Ta: e fafeq et @wier Rerd
gHRITT = XISy Fares T &l gierd fbar € 1 g 3§ o=l 16l GReqrell & A Hate
ofid g H AR T SR A8 H PRAN I R2 & a7 U U g7 9T & AaQrdl AU
fart @1 Bl R e &7 dfie e WIH # EaRa & o o do7 die § 8 Rud AqeE

B § AASH B B =

Ia: iR fF 39 IR dARRh I deensit & Aam fates st wg # A8 e # dRan
ST 8 & 9T 59 UAd @ ST 102 AdQrd] BiY FHEET Bl & BRUT g9 WA H I8 T
g1 TS A | dis B I T 72 fHo Ho § T AT—TM BT TP AF WA A U
T 2 | U gRRAfY § I8 AdSTaT 3uH HaeH & JIfYdR W dferd X8 S,

3 I A= AT I ATl BT YANT B gY Gl WRA B G b IS
2432, feArae Ueer dArEdl IS ARTH 1994 BT ORT 160 @ WY ufSd AW 32(6) T 50 B
I if2d ©, Uaml IS WRensil @ fated v MeiRa ufshar # ol |ued @R gy,
I U=Id €1 W ® oY #ed d AOMET 8 Ffoiad A dare ufshar FeiRa
PRAT & T RTelT d=mad Afery (Ho) HivTel Bl 98 T A DR & (oY UIiEidhd hRal &,
oI 59 g7 &3 ¥ I8 Tl AdaRTAr U AAMEGR H dferd 75—

1. U™ 99T g7 9T § $Hdals IR Y89 a1l 97 Jaerdamell & v a1 wimra # |
qrel & T dadl T &) JIfIRad Hde org fud fHar U | s9 Y9d &l ddare 9d
TROT AT 26—05—2026 Bl AF fHAT TV |




ST, fRHTaet UQer, 13 HS, 2026 /23 JIRG, 1948 2561
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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
NOTIFICATION
Shimla, the 12th May, 2026

No. HPERC/428.—WHEREAS, the Himachal Pradesh Electricity Regulatory
Commission (hereinafter referred to as “the Commission”) has framed and notified the Himachal
Pradesh Electricity Regulatory Commission (Promotion of Generation from the Renewable Energy
Sources and Terms and Conditions for Tariff Determination) Regulations, 2017 vide notification
No. HPERC/428, dated 16th November, 2017 and published in the Rajpatra, Himachal Pradesh, on
23rd November, 2017 (hereinafter referred to as “ the RE Tariff Regulations, 2017”);

AND WHEREAS, the Central Electricity Regulatory Commission has notified the Central
Electricity Regulatory Commission (Terms and Conditions for Tariff determination from
Renewable Energy Sources) Regulations, 2024,published in the Gazette of India
(EXTRAORDINARY) on 16th July, 2024 (hereinafter referred to as “ the CERC RE Tariff
Regulations, 2024”);

AND WHEREAS, the Commission, find it expedient to add/align some of the provisions
of the CERC RE Tariff Regulations, 2024 in its RE Tariff Regulations, 2017. Accordingly, the
Commission proposes to make the following Regulations further to amend the RE Tariff
Regulations, 2017;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) of Section
61, sub-section(1) of Section 62, clauses (a), (b) and (e) of sub-section (1) of Section 86 and clause
(zd) of sub-section (2) of Section 181 of the Electricity Act, 2003 (36 of 2003), read with Section
21 of the General Clauses Act,1897 (10 of 1897), and all other powers enabling it in this behalf, the
Commission proposes to make the following Regulations further to amend the Himachal Pradesh
Electricity Regulatory Commission (Promotion of Generation from the Renewable Energy Sources
and Terms and Conditions for Tariff Determination) Regulations, 2017 and as required by sub-
section (3) of Section 181 of the said Act and rule 3 of the Electricity (Procedure for Previous
Publication) Rules, 2005, the Draft Amendment Regulations are hereby published for the
information of all the persons likely to be affected thereby; and notice is hereby given that the said
Draft Amendment Regulations will be taken into consideration after the expiry of thirty (30) days
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from the date of publication of this Notification in the Rajpatra, Himachal Pradesh, together with
objections or suggestions, if any, received within the stipulated period.

The text of the aforesaid Draft Amendment Regulations is available on the website of the
Commission i.e. http.// www.hperc.org.

The objections or suggestions in this behalf should be addressed to the Secretary, Himachal
Pradesh Electricity Regulatory Commission, Vidyut Aayog Bhawan, Block-37, SDA Complex,
Kasumpti-171 009 (H.P.).

DRAFT REGULATIONS

1. Short title and commencement.—(1) These Regulations may be called the Himachal
Pradesh Electricity Regulatory Commission (Promotion of Generation from the Renewable Energy
Sources and Terms and Conditions for Tariff Determination) (Eighth Amendment) Regulations,
2026.

(2) These Regulations shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

2. Amendment of Regulation 2.—In Regulation 2 of the Himachal Pradesh Electricity
Regulatory Commission (Promotion of Generation from the Renewable Energy Sources and Terms
and Conditions for Tariff Determination)

Regulations, 2017, in sub-regulation (1),—
(1) after clause (ba), the following clauses(bb) and (bc) shall be inserted, namely:-

“(bb) ‘Biomass’means wastes produced during agricultural and forestry
operations (for example, straws and stalks) or produced as a by-product of
processing operations of agricultural produce (e.g., husks, shells, de-oiled cakes);
wood produced in dedicated energy plantations or recovered from wild bushes or
weeds; and the wood waste produced in some industrial operations; including
such other wastes as may be recognised by the Central Government, as being part
of biomass;

(bc)‘Biomass gasification’ means the process of incomplete combustion of
biomass resulting in the production of combustible gases consisting of a mixture
of carbon monoxide (CO), hydrogen (H,) and traces of methane (CHy);”; and

(i) for existing clause (ac), the following clause shall be substituted, namely;—

“(ac)‘Useful Life’ in relation to the project including a dedicated evacuation
system shall mean the useful life of the following duration to be reckoned from
the date of commercial operation of such project, namely:—

(i)  Wind power project 25 years
(ii)) Biomass power project with Rankine cycle technology 25 years
(iii)) Non-fossil fuel based co-generation project 25 years
(iv)  Small hydro Project 40 years
(v)  Municipal solid waste based power project/Refuse 20 years

derived fuel based power project
(vi) Solar PV power project/ floating solar project/

Solar thermal power project 25 years
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(vii) Biomass gasifier based power project 25 years
(viii) Biogas based power project 25 years
(ix) Renewable hybrid energy project Minimum of the Useful Life of

different RE technologies combined
for Renewable Hybrid Energy
Project for Composite Tariff.

(x) Renewable energy with storage project Same as the Useful Life of the
project, assuming that there is no
storage.”

By order of the Commission,
Sd/-
Secretary.

OFFICE OF NAGAR PANCHAYAT SUNNI DISTT. SHIMLA (H.P.)
NOTIFICATION
Dated, the 11th May, 2026

No.NP Sunni/2025-763-766.—In exercise of the powers conferred by section under section
202 read with Section 217 of the Himachal Pradesh Municipal Act, 1994 and all other powers
enabling it in this behalf, the Nagar Panchayat Sunni proposes to make the draft “The Erection,
Exhibition, Affixation of Advertisement and Hoarding Bye-Laws-2025 — Nagar Panchayat
Sunni” and as required under section 202 of Himachal Pradesh Municipal Act, 1994, the Draft Bye-
Laws are hereby published for the information of all the persons likely to be affected thereby; and
notice is hereby given that the said Draft Bye-Laws will be taken into consideration, after the
expiry of thirty (30) days from the date of their publication in the Rajpatra, Himachal Pradesh,
together with any objections/suggestions which may within the aforesaid period be received in
respect thereto. The text of the Bye-Laws is available on the Nagar Panchayat’s website i.e.
https://www.npsuni.in.

The objections/suggestions in this behalf should be addressed to the Secretary, Nagar
Panchayat Sunni, Tehsil Sunni, Distt. Shimla, Himachal Pradesh-171 301.

Draft Erection, Exhibition, Affixation of Advertisement and Hoarding Bye Laws-2025 —
Nagar Panchayat Sunni

1. Title & Contents.—(i) These Bye-laws may be called the Nagar Panchayat Sunni
Outdoor Advertisement Bye-laws 2025.

(1)) These Bye-laws shall come into force with immediate effect within the limits of Nagar
Panchayat Sunni after the notification by the Government of Himachal Pradesh in the official
gazette.

2. Definitions: In these byelaws unless the context otherwise requires,—

(i) “Act” means Himachal Pradesh Municipal Act, 1994
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(ii)
(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

“panchayat” means Nagar Panchayat Sunni (Sunni henceforth)

“Advertisement” shall mean any work, letter, model, sign, device, digital
display, electronic display, name boards, direction boards, laser show,
kiosk, LED, LCD, Backlit Board, Neon display, or representation supported on
or attached to any post, pole, standard framework or other support wholly or in
part upon or over any Private/ Public/State Govt./Central Govt./ public Sector
undertaking/ Govt. Companies/ Govt. Authorities etc., land/Spaces, building or
structure which or any part of which shall be visible against the sky from some
point in any street/Road includes all and every part of any such post, pole,
parapet, standard framework or other support. It shall also include any balloon
parachute or other similar employed wholly or in part for the purpose of any
advertisement announcement or direction upon or over any land/spaces, building
or upon or over any street. However, any display in the form of graffiti and civic
messages published by urban local body or any Government authorities (Having
no commercial explanation) for the benefit of the citizen shall not be considered
as an advertisement.

“Advertisement on vehicle (movable)” means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility while the vehicle
is driven on the road. However, care must be taken to ensure that this does not
impede traffic as well as pedestrians.

“Advertisement on vehicle (Parked)” means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility when vehicle is
parked at strategic location. However, care must be taken to ensure that this does
not impede traffic as well as pedestrians.

“Advertisement Regulation Committee” means Committee consisting of (a)
Secretary Nagar Panchayat Sunni (b) One Municipal councilors nominated by the
General House of NP Sunni, (c) Municipal Engineer(AE or JE) Nagar Panchayat
Sunni, (d) Sanitary supervisor, Nagar Panchayat Sunni, (¢) Assistant Engineer
PWD Sunni, (f) Branch in charge Advertisement, Nagar Panchayat Sunni, (g)
Representative of concerned Highway Authority.

“Advertisement Zoning Plan” means the numbered plan signed by the Secretary
and kept in this office defining the areas of special control and restrictions
regarding the advertisement applicable to such areas.

“Area of Special control” means as area so defined in the advertisement zoning
plan.

“Enclosed Land” shall mean the land which is wholly or for the most part
enclosed within the hedge fence, wall or similar screen or structure and shall not
include any railway station together with the yards and for Court thereof, whether
enclosed or not, any public park, public garden or other land held for the use or
enjoyment of the public.

“Illuminated advertisement” shall mean any advertisement with self-luminous
by an outside source of light, but not include an illuminated display of goods if
such display:—
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(a) Is of goods merely bearing labels showing the name of article of its
manufacturer or of other; and

(b) Is made by lighting which is not, in the opinion of the Secretary more than
which is necessary to make the goods labels visible at night.

(xi) “Name Plate” shall mean an advertisement announcing the name of owner and or
name of occupier of a building and/or name of a building upon which such
advertisement is fixed, exhibited painted, pasted retained or displayed, provided
that the size of the letters constituting such advertisement does not exceed 2" in
height and the total area does not exceed 4 square feet.

(xi1) “Structure” shall include a post, pole, tree, bridge, embank and road surface and
also a tram car, omnibus and any other vehicle any movable, board used primarily
as an advertisement or advertising medium.

(xiii) “Schedule” means the schedule indicating the rate/fees for advertisements

3. (A) Regulation and control of advertisement.—No advertisement shall be erected,
exhibited, fixed or retained upon or over any land, building, wall, boarding, frame, post or structure
or place within the City without the written permission of the Secretary granted in accordance with
bye-laws made under this Act. Provided that no permission shall be required for any advertisement,
which:—

(a) appears in newspapers, relates to public meeting, or to an election to
Parliament or Legislative Assembly or the Council or to candidature in
respect of such election; or

(b) is exhibited within the window of and building if the advertisement relates to
the trade, profession or business carried on in that building; or

(c) relates to the trade profession or business carried on within the land or
building upon or over which such advertisement is exhibited or to any sale or
letting of such land or building or any effects therein or to any sale
entertainment or meeting to be held on or upon or in the same; or

(d) relates to the name of the land or building upon or over which the
advertisement is exhibited, or the name of the owner or occupier of such land
or building; or

(e) relates to any activity of the Government or Union of India or the Municipal
Council.

3. (B) Prohibition of Sticking, fixing hanging or painting bills, posters,
advertisement, notices etc.

(i) Hoardings, advertisement/ banners will not be allowed in the National/ State
highway and other scheduled road and footpath as they cause traffic hazard and
are against the instructions of the Govt. of India and Hon’ble Court.

(i) No Hoarding, advertisements should be put at the place which effects or
endangers the growth of flora and fauna.

(ii1) No hoarding, advertisement should be located in thickly wooded area and no any
kind of hoarding should be placed on trees.
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4.

(iv) No hoarding, advertisement should exceed dimension size of 16 Sq. Meters.

(v) No hoarding, advertisement, banners should be put up in contravention of any law
& rules against the guidelines notified by any department.

(vi) No hoarding, advertisement should locate near a water source

(vii) No hoarding, advertisement should be in the form of writing, engraving, nailing
and carving on any Natural or in animate object.

(viii)No hoarding, advertisement, banner will be allowed on the roofs of buildings,
except with the permission of Secretary NP Sunni.

(ix) Only sign board of premises are allowed up to 3 Sq m. between slab and lintel of
the building to the occupier/ owner.

(x) Directional sign to Govt. offices, religious places will be allowed by the Nagar
Panchayat, the type, size and location of these shall be also approved by the Nagar
Panchayat, The Nagar Panchayat Sunni has to keep in view requisite site
clearness, so that there is no traffic hazard due to installation of such board.

(xi) The Nagar Panchayat shall provide notice board for the purpose of sticking, fixing
or hanging posters, notice and advertisement, which shall be available for use on
an application to be made to the Secretary on payment of fee provided for in these
byelaws.

(xii) No hoarding, advertisement should be located/ positioned on a sharp turn, “U”
turns and blind turns.

(xiii)The beauty of nature for matters such as hills, rivers, trees and rock should not be
destroyed by indiscriminate installation of commercial advertisement.

(xiv)No writing/ defacing of retaining walls and parapets could be allowed.

Outdoor advertisement and road safety criteria.—

An advertisement device may be considered a traffic hazard:—

(a) Ifitinterferes with road safety or traffic efficiency;

(b) If it interferes with the effectiveness of a traffic control device (e.g. traffic light,
stop or give way sign);

(c) Distracts a driver at a critical time (e.g. making a decision at an intersection);
(d) Obscures a driver's view of a road hazard (e.g. at corners or bends on the road);
(e) Gives instructions to traffic to "Stop", "halt" or other (e.g. give way or merge);
(f) Imitates a traffic control device;

(g) Is a dangerous obstruction to road or other infrastructure, traffic, pedestrians,
cyclists or other road users;

(h) Is in an area where there are several devices and the cumulative effect of those
devices may be potentially hazardous; and

(1) If situated at locations where the demands on driver’s concentration due to road
conditions are high such as at major intersections or merging and diverging lanes;

() Name of advertisement agencies should be mentioned on every hoarding board.
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5. Control of the physical characteristics of advertising devices shall be as
follows: —

(a) Advertising shall not contain flashing red, blue or amber point light sources which
when viewed from the road, could give the appearance of an emergency service or
other special purpose vehicle warning lights.

(b) All lighting associated with the Advertising Device shall be directed solely on the
Advertising Device and its immediate surroundings.

(c) External illumination sources shall be shielded to ensure that external 'spot' light
sources are not directed at approaching motorists.

(d) Illumination of advertising device is to be concealed or be integral part of it

(e) Upward pointing light of the device shall not be allowed, any external lighting is
to be downward pointing and focused directly on the sign so that glare does not
extend beyond the Advertising Device.

(f) The average-maintained luminance shall be reduced to 0.5 candelas or all together
shut from 11pm till sunrise by automatic timing devices.

(g) Non-static illuminated Advertising Devices (flashing lights) are not permitted
within the boundaries of municipal roads.

(h) Moving, rotating or variable message Advertising Devices are not permitted

within the municipal boundaries as these cause a statistically significant
distractive influence on motorist's response times to external stimuli.

However, this permission criterion is not intended to apply to variable message displays
used by road authorities for traffic management or for displaying other Council’s information.
Variable message displays located at bus stops or similar places where messages are directed at-
and intended for pedestrians (not motorists) are excluded.

6. Outdoor hoarding and their content criteria:

The Nagar Panchayat authority may take action to modify or remove any Advertising
Device that contravenes the following negative advertisements or that otherwise cause a traffic

hazard.

List of negative advertisements:—

Nudity

Racial advertisements or advertisements propagating caste, community or ethnic
differences.

Advertisement promoting drugs, alcohol, cigarette or tobacco items
Advertisements propagating exploitation of women or child

Advertisement having sexual overtone
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Advertisement depicting cruelty to animals

Advertisement depicting any nation or institution in poor light
Advertisement casting aspersion of any brand or person
Advertisement banned by any law enacted by the Government of India
Advertisement glorifying violence

Advertisement that exploits the national emblem or any part of Constitution of
India, or the person or personality of a national leader or a state dignitary.

Destructive devices and explosives depicting items
Any psychedelic, laser or moving displays

Advertisement of Weapons and related items (such as firearms, firearm parts and
magazines, ammunition etc.).

Advertisements which may be defamatory, trade libelous, unlawfully threatening
or unlawfully harassing ¢ Advertisements which may be obscene or contain
pornography or contain an "indecent representation of women" within the
meaning of the Indecent Representation of Women (Prohibition) Act, 1986.

Advertisement linked directly or indirectly to or include description of items,
goods or services that are prohibited under any applicable law for the time being
in force, including but not limited to the Drugs and Cosmetics Act, 1940, the
Drugs and Magic Remedies (Objectionable Advertisements) Act,1954, the Indian
Penal Code, 1860; or

Any other items considered inappropriate by the municipal bodies.

For all categories of devices (except Category of devices which are directed at pedestrians),
text elements on an Advertising Device, face should be easily discernible to travelling motorists.
This will minimize driver's distraction. Additionally, a sign shall be quickly and easily interpreted
so as to convey the required advertising message to the viewer and reduce the period of distraction.
The content or graphic layout exhibited on advertising device panel shall avoid hard-to-read and
over lay intricate typefaces and have letter styles that are appropriate. Under no circumstances
should device contain information in text sizes which would necessitate the driver or passenger in a
moving vehicle to stop, read and/or note down, which detrimental to the smooth flow of traffic and
distracting for the driver. All signs shall be so designed as to maintain a proportion where, as a
general rule letters should not appear to occupy more than 2% of the sign area unless otherwise
permitted by the municipal bodies.

7. Prohibited areas and areas of special control and restrictions there-on:

The Secretary may:—

(a)

(b)

By order prohibit the erection, exhibition, fixation, retention or display of any or
any class of advertisements in any street road or public park or park there of or in
any place or public resort;

Regulate the erection, exhibition, fixation, retention or display any
advertisements, in any manner in the prohibited areas and areas of special control,
in accordance with the regulations indicated in the Advertisement Zoning Plans of
the said areas.
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Explanation.—The restrictions indicated in the advertisement zoning plans shall be in
addition to those mentioned in the other clauses of the bye-laws.

8. Classification of advertisement devices:
The categories of the advertisement devices:—

Categoryl: Large-format advertisement, mainly fixed on bill boards/ uni-poles and
bridge.

Category 2: Advertisement mounted on public amenities, like public toilets, N.P.
parking, garbage collection points, Single Poles etc.

Category3: Fleets, fliers and transport related infrastructure

Category4: Advertisement devices for self-advertising in commercial areas

9. Outdoor advertising and structure criteria:

e Advertising Device structures including the foundations, for categories 1 and 2
devices, shall be designed and checked for extreme wind conditions, earthquakes,
soil bearing capacity etc. and shall comply with relevant Indian structural design
standards, codes of practice and Byelaws guidelines. The designs shall be
certified by an experienced and practicing structural engineer.

e  The supporting structure shall have an on-reflective finish to prevent glare

e  The device structure shall be well maintained at all times. It shall be painted in
colors that are consistent with, and enhance the surrounding area and will be
compliant with the criteria or colors laid out earlier in the Bye-laws.

e  Official road furniture such as official signs and delineator guide-posts shall not
be used as the supporting structure of an advertising device.

e The name of the Advertising Device license holder should be placed in a
conspicuous position on the device.

10. Outdoor advertising devices and electrical connection:

The electrical connections and components in all Advertising Devices shall be in
accordance with relevant Indian Standards and designed to ensure there is no safety or traffic risk.
No generator running on diesel/petrol/kerosene or any bio fuel, causing noise, air or water pollution
would be allowed for providing power for illumination of any outdoor advertising device.

1. Electricity from renewable energy sources.

To promote conservation of electricity, if the illumination at outdoor advertising devices
draws power from alternate renewable resources like solar power, such advertisement devices the
license fee/charges will be half of the actual fee.

11. Permissibility of different category of advertising devices:

As per schedule-I



ST, fRHTaet UQer, 13 HS, 2026 /23 JIRG, 1948 2571

12. Specific conditions:

(a) No advertisement /hoarding should be placed in such a way that obstructs the
mountain and valley view of Town. If such case is found, the Secretary can
impose a penalty as he deems fit not exceeding a sum of twenty thousand rupees
and remove the said advertisement.

(b) All advertisements outside the business area or the building which houses the
business can be erected only after permission from the Council.

13. Limitation for Disposal of Applications:

Every application received as per provision of these byelaws shall be acknowledged and the
decision on it shall be taken within 30 working days from the date of receipt. If the decision is not
taken within the prescribed period, it will be presumed that the required permission is granted
subject to payment of due advertisement tax and license fee of the land use charges, wherever
applicable and compliance of other clauses of Bye-laws.

14. Procedure to grant permission:

All advertisements, over the size of 120sq. Feet/11square mtr. permitted over the Nagar
panchayat land / building shall be through tenders. The tenders can be of single or more hoardings.
The tender shall be invited by a committee to be headed by Secretary or by his representative or in
the exceptional circumstances by private experts. The committee shall fix the following minimum
things before the tender:—

(a) Reserve price

(b) Location of the site/sites
(c) Size of advertisement
(d) Past revenue collection
(¢) Number of sites

(f) Period of tender

The advertisement right shall be given for a period of maximum 1 years or as may be
decided by the Nagar Panchayat Sunni. It shall be terminable at one month notice without
assigning any reason. In the event of default of any terms, the same shall be terminable forthwith
without any notice. The tender bid will include the advertisement tax and rent for use of Nagar
Panchayat Land/Property. However, payment of service tax or any other State/Central tax will be
borne by the individual/Second party.

15. Procedure for obtaining permission-For grant of permission in respect of
advertisement of private property:—

The application for permission from the Secretary shall be accompanied with the following
documents:—

1.  Written no objection certificate from the landowner of the person, legally
authorized to accord such NOC.
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4,

Three copies of plan showing the location, norms and size of the
advertisement/hoarding etc. and a copy of the advertisement to be displayed.

The design and the structure shall be certified by a experienced and practicing
Structural Engineer who shall certify the safety aspect from the point of view of
its foundations which can bear extreme wind conditions, earthquakes, soil bearing
capacity and shall comply with relevant India structural design standards policy
and guidelines framed from time to time.

NOC will not be issued to those who violate these Bye-laws

16. Fees on Advertisements:

1.

The advertisement fee shall be payable in advance annually / quarterly / monthly
basis as the case may be fixed by the Municipality from time to time provided that
if the rate of fee is chargeable on annually, quarterly or monthly basis, the
fractions there of shall be construed accordingly.

New Advertisement shall not be exhibited unless the advertisement fee in advance
as per the condition of sanction is deposited.

Full monthly fee shall be chargeable if the advertisement duration is for more than
10 days. A month for this purpose shall be the calendar month-provided that
where advertisement is to be displayed for part of a year and the fees fixed in the
schedule are for one year, the fees payable part of the year shall be calculated on
quarterly basis.

The fees shall be paid by the advertiser to the Nagar Panchayat Sunni before the
erection of the advertisement.

Calculation of fees

The advertisement fees should be calculated on the basis of the following factors:—

(a) Category of the advertisement

(b) Size of the advertisement

(c) Location of the advertisement

The value of the factors shall be decided by the general house of the Nagar Panchayat Sunni
for the first time and future amendments can be done by the Advertisement Regulations committee.

Note.— The Advertisement fees up to the size of 120 Sq. Ft/ 11 Sqm. shall be Rs. 300
per sqm for Six months Only.

17.

IIL.

Functions of the Advertisement Regulation Committee:

The advertisement Regulation Committee shall identify the area of special control
and prepare advertisement/zoning plans indicating the categories of advertisement
devices permissible in different areas of Special Control.

In case any practical difficulty arises with respect to implementation of these bye-
laws of the zoning plans, the matter shall be referred to advertisement regulation
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committee who shall on reference consider and make suitable recommendations
to the Secretary for the decision.

18. Penalties:

Whoever contravenes any of these bye-laws shall be punishable with fine of Rupees 500/-
for everyday, which may extend up to Ten thousand Rupees, when the contravention is continuing
one.

19. Arbitration:

If any dispute regarding advertisement holdings arises between Municipal authorities and
any other person concerned with such advertisement holdings, such dispute may be referred by
both parties to the SDO(C) Sunni, who shall be sole arbitrator.

20. Jurisdiction:
All disputes shall be subject to the jurisdiction of the Civil Courts at Sunni/Shimla only.
21. Indemnity:

A licensee/sign owner/applicant (licensee) shall be required to indemnify the Municipal
Authority for the designated Advertising Device and activities against all actions, proceedings,
claims, demands, costs, losses, damages and expenses which may be brought against, or made upon
the Municipal Authority which arise as a result of the installation or existence of an Advertising
Device. Such licensee/sign owners/applicant (licensee) shall always be responsible for any injury or
damage caused or suffered by any person or property arising out of or relating to the display of
device / advertisement and the consequential claim shall be borne by the advertiser who will also
indemnify and safeguard the Municipal Authority in respect of any such claim or claims.

22. Removal of Illegal hoardings:

In case any hoardingis found illegal, the Secretary may order its immediate removal subject
to giving seven days prior notice. Removal shall be done by the Council, whose cost shall be borne
by the defaulter himself. However, in case any holdings pose danger to the safety of general public
requirement of serving seven days prior notice shall be dispensed with.

23. Insurance:

The Licensee in case of Category 1 and 2 Advertising Devices shall provide a public
liability insurance policy for their respective rights, interests and liabilities to third parties in respect
of accidental death or bodily injury to person(s) or damage to property.

The public liability Policy of Insurance shall be for an amount as specified by Municipal
Authority for any single event (or such higher amount as may be notified in writing by the
Municipal Authority from time to time) and on the terms as specified by the Municipal Authority.

24. Appeals:
(a) Appeal against any decision of the Secretary relating to display of advertisement

or any matter related thereto shall lie before, Director Urban Development
Department.
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(b) Before lodging an appeal, the affected person shall seek a review of the decision

25. If there is any contradiction between these bye-laws and any judgment passed by
Hon’ble Apex court or High Court of Himachal Pradesh, then decision of Hon’ble court shall
prevail over these bye-laws.

26. When a person desires to remove the advertisement, he will put the space as it was
before.

Schedule-I Permissibility of different category of advertising devices 9.1 Category 1-
Devices

9.1 Categoryl- Devices

SI. No. Description of device Status
Permitted Subject to General and Specific Permission Not Permitted
Criteria.
1.1 Billboards/Unipoles/Bipoles
L. Industrial Area Permitted
1L Commercial Area Permitted
II1. Recreation Areas Permitted
IV. Crematoriums and Burial grounds Not Permitted
V. Transportation areas like bus terminals/truck terminals Permitted
etc.
VI. Other areas like residential area, Institutional, heritage, Not Permitted
monument etc.
VIIL On rooftops of residences Not Permitted, except With
the permission of Secretary ,
N.P. Sunni
VIIIL. On mobile vans for purposes of advertising Not Permitted, except With
the permission of Secretary ,
N.P. Sunni
1.2 Tri vision
L. Bridge Panels Permitted
1.3 Building Wrap
L Commercial Area Permitted
IL. Recreation Areas Permitted
I1I. Other areas like residential area Institutional, heritage, Not Permitted
Monument etc, including mixed land use.

Sd/-
Secretary
Nagar Panchayat Sunni.
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OFFICE OF DISTRICT TOURISM DEVELOPMENT OFFICER KULLU,
DISTRICT KULLU, (H.P.)

Cancellation Order of Registration of Tourism Unit

WHEREAS, tourism unit name and style "Hill View Home Stay", at Village Bharthidhar,
Post Office Tandi, Tehsil Banjar, District Kullu, H.P. was registered vide registration No.
10-24/2025-KLU-TD-8094, dated 15-02-2025 under the Himachal Pradesh Tourism Development
and Registration Act, 2002.

WHEREAS, the proprietor of the above said tourism unit vide his offline application dated
30-01-2026 has requested to cancel its registration since he has ceased to operate the above Home
Stay.

THEREFORE, I, Rohit Sharma, HAS, District Tourism Development Officer, Kullu, District
Kullu, H.P, (Prescribed Authority declared vide H.P. Government Notification No.:-TSM-A(3)-
1/2002, dated 15-01-2003) in exercise of the powers vested in me under section 30(a) of the
Himachal Pradesh Tourism Development and Registration Act, 2002, hereby order to remove the
name of "Hill View Home Stay", r/o Village Bharthidhar, Post Office Tandi, Tehsil Banjar, District
Kullu, H.P. from the register and cancel its certificate of registration with immediate effect.

The Proprietor,

SURENDER KUMAR,

s/o Shri Paras Ram,

Hill View Home Stay,

r/o Village Bharthidhar, P.O. Tandi,
Tehsil Banjar, District Kullu, H.P.

Dated 05-03-2026 Sd/-
(Dr. ROHIT SHARMA), HAS,

District Tourism Development Officer,
Kullu, District Kullu, H.P.
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In the Court of Sub-Divisional Magistrate Jhandutta, District Bilaspur (H.P.)

Parsino d/o Sh. Bali Ram, r/o Village Buhar, P.O. Paploa, Sub-Tehsil Kalol, District
Bilaspur (H.P.) presently wd/o Sh. Amar Singh, r/o V.P.O. Rajpura, Near Bharat Petroleum
Corporation Depot, Tehsil Nalagarh, Distt. Solan (H.P.)-Pin-174 101 . .Applicants.

Versus
General Public . .Respondent.

Parsino d/o Sh. Bali Ram, r/o Village Buhar, P.O. Paploa, Sub-Tehsil Kalol, District
Bilaspur (H.P.) presently wd/o Sh. Amar Singh, r/o V.P.O. Rajpura, Near Bharat Petroleum
Corporation Depot, Tehsil Nalagarh, Distt. Solan (H.P.)-Pin-174 101 has preferred an application
to the undersigned for the correction of her name and date of birth in her Aadhar Card record. She
further submitted that her correct name is Parsino instead of Parsino Devi and her correct date of
birth is 19-12-1958 instead of 01-01-1956. In this connection she supported voter card.

Therefore, through this proclamation the general public is hereby informed that any person
having any objection for correction in name and date of birth as mentoned above may submit his
objection in writing within (30) thirty days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Issued today on 18th day of April, 2026 under my hand and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Tehsil Jhandutta, District Bilaspur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, (H.P.)

In the matter of :

1. Sh. Anil Nughal aged 33 years s/o Sh. Parkash Chand, r/o Village Chountra Pandwin,
Post Office Mair, Tehsil & District Hamirpur (H.P.).

2. Smt. Priyanka Kumari aged 29 years d/o Sh. Ravinder Kumar, r/o Raili Jajri, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.).
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Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Anil Nughal and Smt. Priyanka Kumari have filed an application u/s 15 & 16 of Special
Marriages Act, 1954 alongwith affidavits and supporting documents before the Court of
undersigned, stating therein that their marriage ceremony has been performed on 30-03-2026 at
Jaskot Shiv Mandir at Hamirpur, Distt Hamirpur according to hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing,
before this court on or before 20-05-2026. In case no objection is received by 20-05-2026, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-04-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur, Himachal Pradesh

1. Sh. Herjinder Singh s/o Sh. Mohinder Singh, V.P.O. Bhukkar, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 30 years old.

2. Divya d/o Sh. Suresh Pal, Village Karari, P.O. Karari, Tehsil Sarkaghat, District Mandi
(H.P.), aged 29 years old .. Applicants.

Versus

General Public

Sh. Herjinder Singh s/o Sh. Mohinder Singh, V.P.O. Bhukkar, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) and Divya d/o Sh. Suresh Pal, Village Karari, P.O. Karari, Tehsil Sarkaghat, District Mandi
(H.P.) have filed an application alongwith affidavits in this court u/s 16 of Special Marriage Act,
1954 (Central Act) as amended by the Marriage Laws amendment by Act 01,49 of 2001 that they
have solemnized their marriage ceremony on dated 21-02-2025 at Village Bhukkar P.O. Bhukkar
Tehsil Bhoranj, Distt. Hamirpur (H.P.) as per Hindu Rites and Customs and they are living together
as husband wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that if any person who
has any objections regarding this marriage, can file the objections personally or in writing, before
this court on or before 15-05-2026. After that no objection will be entertained and marriage will be
registered accordingly.
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Issued today on 13-04-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-S.D.M.,
Sub-Division Bhoranj, Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur, Himachal Pradesh

1. Sh. Rakesh Kumar Bhardwaj s/o Sh. Bidhi Chand, Village Malian, P.O. Tarkwari,
Tehsil Bhoranj, District Hamirpur (H.P.) aged 60 years old.

2. Manju Bhardwaj d/o Sh. Roshan Lal, ward No. 2, House No. 137 Near Gurukul Mall
Gandhi Chowk, Tehsil & District Hamirpur (H.P.) aged 57 years old .. Applicants.

Versus

General Public

Sh. Rakesh Kumar Bhardwaj s/o Sh. Bidhi Chand, Village Malian, P.O. Tarkwari, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) and Manju Bhardwaj d/o Sh. Roshan Lal, ward No. 2, House No. 137 Near
Gurukul Mall Gandhi Chowk, Tehsil & District Hamirpur (H.P.) have filed an application
alongwith affidavits in this court u/s 16 of Special Marriage Act, 1954 (Central Act) as amended
by the Marriage Laws amendment by Act 01,49 of 2001 that they have solemnized their marriage
ceremony on dated 30-11-1988 at Village Malian, P.O. Tarkwari, Tehsil Bhoranj, District
Hamirpur H.P. as per Hindu Rites and Customs and they are living together as husband wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that if any person who
has any objections regarding this marriage, can file the objections personally or in writing, before
this court on or before 20-05-2026. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 16-04-2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-S.D.M.,
Sub-Division Bhoranj, Hamirpur (H.P.).

In the Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Ankit Banyal s/o Sh. Surjeet Banyal, r/o Village Seokar, P.O. Jaure Amb, Tehsil
Barsar, District Hamirpur (H.P.)
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2.  Ms. Isha Sharma d/o Sh. Rajni Kumar, r/o Village Laleen, P.O. Changar, Tehsil &
District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject. — Notice for Registration of Marriage.

Sh. Ankit Banyal & Ms. Isha Sharma have filed an application under section 15 & 16 of
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned, stating therein that they have solemnized their marriage on 23-04-2026.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing,
before this court on or before 23-05-2026. In case no objection is received by 23-05-2026, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-04-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Som Dutt s/o Sh. Desh Raj, r/o Village & P.O. Barsar, Tehsil Barsar, District
Hamirpur (H.P.)

2. Ms. Pramila d/o Sh. Madan Lal, r/o Village Gochar, P.O. Daslehra, Tehsil Jhandutta,
District Bilaspur (H.P.) .. Applicants.

Versus
General Public
Subject. — Notice for Registration of Marriage.
Sh. Som Dutt & Ms. Pramila have filed an application under section 15 & 16 of Special

Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 15-04-2026.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing,
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before this court on or before 21-05-2026. In case no objection is received by 21-05-2026, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 20-04-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Kailash Kumar s/o Sh. Braham Dass, r/o Village Ghalot, P.O. Dhaneta, Tehsil
Nadaun, District Hamirpur (H.P.)

2. Ms. Neena Devi d/o Sh. Ramesh Chand, r/o Village Ansra, P.O. Kitpal, Tehsil
Nadaun, District Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject. — Notice for Registration of Marriage.

Sh. Kailash Kumar & Ms. Neena Devi have filed an application under section 15 & 16 of
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned, stating therein that they have solemnized their marriage on 12-04-2026.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing,
before this court on or before 21-05-2026. In case no objection is received by 21-05-2026, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 20-04-2026.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)
In the matter of :

1. Sh. Sanjeev Kumar s/o Sh. Ramesh Chand, r/o Village Mosru Jhiran, P.O. Didwin,
Tehsil Barsar, District Hamirpur (H.P.)
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2. Ms. Komal Rana d/o Sh. Kartar Singh, r/o Village & P.O. Baragoan, Tehsil
Ghumarwin, District Bilaspur (H.P.) .. Applicants.

Versus
General Public
Subject. — Notice of Intended Marriage.

Sh. Sanjeev Kumar & Ms. Komal Rana have filed an application under section 5 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
which they have stated that they intend to solemnized their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing,
before this court on or before 21-05-2026. In case no objection is received by 21-05-2026, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 18-04-2026.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).
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In the Court of Addl. District Registrar of Marriage-cum-Sub Divisional Magistrate,
Karsog, Distt. Mandi (H.P.)

In the matter of :—

1. Sh. Neeraj Sharma s/o Sh. Netar Prakash, r/o V.P.O. Dharmour, Tehsil Karsog, Distt.
Mandi, H.P. aged 38 years.

2. Ms. Sarika Sharma d/o Sh. Prem Sharma, r/o H. No. 63/2, Purani Mandi, P.O. Purani
Mandi, Tehsil Sadar, Distt. Mandi, H.P. aged 41 years .. Applicants.
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Versus

General Public .. Respondent.

Subject.—Registration of Marriage under 8(4) of the H.P. Registration of Marriage Act, 1996 (Act
No. 21 of 1997).

Whereas, the above named applicants have made an application before me under section
8(4) of the H.P. Registration of Marriage Act, 1996 alongwith relevant records and affidavits
stating ther in that they have solemnized their marriage on 06-02-2024 at Kamaksha Mahamaya
Temple, Jaidevi, Tehsil Sunder Nagar, Distt. Mandi with prevailing rites and customs but due to
some un-avoidable circumstances it could not be entered in the records of Gram Panchayat, Kheel,
Dev. Block Churag, Sub-Tehsil Bagshad, District Mandi, H.P.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriage and now, therefore, necessary order of the registration of
their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding the registration of marriage of the above named applicants, they should appear
before the court of undersigned on or before 21st May, 2026 either personally or through their
authorized agent pleader.

In the event of their failure to do so, order shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued today on 22nd day of April, 2026 under my hand and seal of the court.

Seal. Sd/-
Addl. District Registrar of Marriage-

cum-Sub-Divisional Magistrate, Karsog,

Distt. Mandi (H.P.).

In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,
Distt. Mandi (H.P.)

In the matter of :

Case No : 35/NT/2026 Date of hearing : 20-05-2026

Smt. Malika Praveen d/o Mohammed Amin, r/o Village Dinak, P.O. Kanaid, Tehsil

Sundernagar, Distt. Mandi, H.P. .. Applicant.
Versus

General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.
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Whereasan application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Smt. Malika Praveen d/o Mohammed Amin, r/o Village Dinak, P.O. Kanaid, Tehsil
Sundernagar, Distt. Mandi, H.P. seeking registration of her delayed birth event, stated to have been
born on 16-04-1975 at Village Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi, which could
not be entered/registered within the prescribed period under the Registration of Births and Deaths,
Act, 1969 in the record of Gram Panchayat Kanaid, and whereas the said applicant has prayed for
registration of the said birth at this belated stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 20-05-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded further as per law.

Issued under my hand and seal on this day of 27th of April, 2026.
Seal. Sd/-

Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).
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In the Court of Sh. Aditya Guleria, Executive Magistrate, Sundernagar,
Distt. Mandi (H.P.)

In the matter of :

Case No : 31/NT/2026 Date of hearing : 25-05-2026

Smt. Vasheera d/o Gulam Rasool, r/o Village Dinak, P.O. Kanaid, Tehsil Sundernagar,

Distt. Mandi, H.P. .. Applicant.
Versus

General Public .. Respondent.

Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Smt. Vasheera d/o Gulam Rasool, r/o Village Dinak, P.O. Kanaid, Tehsil
Sundernagar, Distt. Mandi, H.P. seeking registration of her delayed birth event, stated to have been
born on 06-07-1973 at village Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi, which could
not be entered/registered within the prescribed period under the Registration of Births and Death,
Act, 1969 in the record of Gram Panchayat Kanaid.

And whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 25-05-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection and the matter shall be proceeded further as per law.

Issued under my hand and seal on this day of 21st of April, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).
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In the court of Sh. Harsh Amrender Singh, HPAS, Sub-Divisional Magistrate, Rampur,
District Shimla (H.P.)

In the matter of :

1. Sh. Vishnu Prasad aged about 27 years s/o Sh. Jeet Bhadur, r/o Village Kumsu, P.O.
Nogli, Tehsil Rampur, District Shimla, Himachal Pradesh.

2. Smt. Smriti Kumri aged about 25 years d/o Sh. Jagdish Kumar, r/o Ward No. 2 R.M.
Kumakh, District Salyan, Nepal A/P Village Sagut, P.O. Nishani, Tehsil Nirmand, District Kullu,
Himachal Pradesh .. Applicants.

Versus

General Public .. Respondents.
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An application under section 15 of the special Marriage Act, 1954 has been received by the
undersigned from Sh. Vishnu Prasad aged about 27 years s/o Sh. Jeet Bhadur, r/o Village Kumsu,
P.O. Nogli, Tehsil Rampur, District Shimla, Himachal Pradesh. (Husband) and Smt. Smriti Kumri
aged about 25 years d/o Sh. Jagdish Kumar, r/o Ward No. 2 R.M. Kumakh, District Salyan, Nepal
A/P Village Sagut, P.O. Nishani, Tehsil Nirmand, District Kullu, Himachal Pradesh. (Wife)
alongwith affidavit in the court of the undersigned stating therein that they have solemnized their
marriage on 10-03-2026 at Kumsu, P.O. Nogli, Tehsil Rampur, District Shimla, H.P.

Keeping in view the above, general public is hereby informed through this notice that if
anyone has any objection regarding registration of this marriage, they can file their objections in
this court on or before 18-05-2026, after that no objections shall be entertained and marriage will
be registered accordingly.

Issued under my hand and seal of the court today on 25th March, 2026.
Seal. Sd/-

Additional Distt. Registrar of Marriage-cam-SDM,
Rampur, Distt. Shimla (H.P.).
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In the Court of Shri Raman Kumar Sharma, H. P.A.S., Marriage Officer-cum- Sub-Divisional
Magistrate, Kafota, District Sirmaur, Himachal Pradesh

In the matter of :

1. Robin Kumar s/o Sh. Mam Raj, r/o Village Indoli, P.O. Dugana, Tehsil Kamrau,
District Sirmaur (H.P.).

2. Ravina Chauhan d/o Sh. Inder Singh, r/o Village Neda Fedat, P.O. Dugana, Tehsil
Kamrau, District Sirmaur (H.P.).

Versus

General Public

Subject.—Proclamation for registration of Marriage under Section 15 of Special Marriage Act,
1954.

Sh. Robin Kumar and Ravina Chauhan have filed an application on 20-04-2026 along with
affidavits in the Court of undersinged under Section 15 of Special marriage Act, 1954 that they
have solemnized their marriage on 12-03-2026 and they are living as husband and wife since then
and hence their marriage may be registered under the Special marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
Court on or before 25-05-2026. The objection received after 25-05-2026 will not be entertained and
marriage will be registered accordingly.

Issued today on 24-04-2026 under my hand and seal of the Court.
Sd/-
Seal. RAMAN KUMAR SHARMA (HPAS),
Marriage Officer-cam-Sub Divisional Magistrate,
Kafota, District Sirmaur, Himachal Pradesh.

In the Court of Shri Raman Kumar sharma, H. P.A.S., Marriage Officer-cum- Sub-Divisional
Magistrate, Kafota, District Sirmaur, Himachal Pradesh

In the matter of :

1.  Mohan Singh s/o Sh. Jati Ram, r/o Village Barwas, P.O. and Tehsil Kamrau, District
Sirmaur (H.P.).
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2. Vidya Devi d/o Sh. Suppa Ram, r/o Village Kamrau (Munana), P.O. and Tehsil
Kamrau, District Sirmaur (H.P.).

Versus

General Public

Subject.—Proclamation for registration of Marriage under Section 15 of Special Marriage Act,
1954.

Sh. Mohan Singhs and Vidya Devi have filed an application on 23-04-2026 along with affidavits in
the Court of undersinged under Section 15 of Special marriage Act, 1954 that they have solemnized
their marriage on 07-07-1983 and they are living as husband and wife since then and hence their
marriage may be registered under the Special marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
Court on or before 26-05-2026. The objection received after 26-05-2026 will not be entertained and
marriage will be registered accordingly.

Issued today on 25-04-2026 under my hand and seal of the Court.
Sd/-
Seal. RAMAN KUMAR SHARMA (HPAS),
Marriage Officer-cam-Sub Divisional Magistrate,
Kafota, District Sirmaur, Himachal Pradesh.
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Sanjeev Kumar aged 28 years s/o Sh. Mahinder Singh, r/o Village Talehra, P.O.
Mandli, Tehsil Bangana, District Una (H.P.).

2. Jeli Rajbanshi aged 27 years d/o Sh. Hori Rajbanshi, r/o Village Gimti Saraitikor, P.O.
Burdwan Rajwari, Tehsil & District Purba Bardhaman (WB). .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954.

Sh. Sanjeev Kumar s/o Sh. Mahinder Singh, r/o Village Talehra, P.O. Mandli, Tehsil
Bangana, District Una (H.P.) and Jeli Rajbanshi d/o Sh. Hori Rajbanshi, r/o Village Gimti
Saraitikor, P.O. Burdwan Rajwari, Tehsil & District Purba Bardhaman (WB) at present wife of Sh.
Sanjeev Kumar s/o Sh. Mahinder Singh, r/o Village Talehra, P.O. Mandli, Tehsil Bangana, District
Una (H.P.) have filed an application alongwith affidavits in the court of undersigned under section
15 of the Special Marriage Act, 1954 that they have solemnized their marriage on 08-03-2026 at
Mata Jamasni Devi Mandir, Tehsil Bangana, District Una (H.P.) and they are living together as
husband and wife since then. Hence, their marriage may be registered under section 15 of the
Special Marriage Act, 1954. Therefore, the general public is hereby informed through this notice
that any person who has any objection regarding this marriage, can file the objection personally or
in writing before this court on or before 04-06-2026 after that no objection will be entertained and
marriage will be registered.

Issued today on 17th April, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Shubham Kaundal aged 26 years s/o Sh. Rakesh Kumar, r/o Village V.P.O.
Dhundla, Tehsil Bangana, District Una (H.P.).

2. Shilpa aged 21 years d/o Sh. Raj Kumar, r/o Village Bhiar, P.O. Mehal, Tehsil
Bhoranj, District Hamirpur (H.P.). .. Applicants.

Versus
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General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954.

Sh. Shubham Kaundal aged 26 years s/o Sh. Rakesh Kumar, r/o Village V.P.O. Dhundla,
Tehsil Bangana, District Una (H.P.) and Shilpa age 21 years d/o Sh. Raj Kumar, r/o Village Bhiar,
P.O. Mehal, Tehsil Bhoranj, District Hamirpur (H.P.) at present wife of Sh. Shubham Kaundal
aged 26 years s/o Sh. Rakesh Kumar, r/o Village V.P.O. Dhundla, Tehsil Bangana, District Una
(H.P.) have filed an application alongwith affidavits in the court of undersigned under section 15 of
the Special Marriage Act, 1954 that they have solemnized their marriage on 23-02-2026 at Jamasni
Devi Mandir, Sarian, Tehsil Bangana, District Una (H.P.) and they are living together as husband
and wife since then. Hence, their marriage may be registered under section 15 of the Special
Marriage Act, 1954. Therefore, the general public is hereby informed through this notice that any
person who has any objection regarding this marriage, can file the objection personally or in
writing before this court on or before 05-06-2026 after that no objection will be entertained and
marriage will be registered.

Issued today on 28th April, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Himanshu Chadda aged 30 years s/o Sh. Rajender Kumar Chadda, r/o V.P.O.
Chowki Maniar, Tehsil Bangana, District Una (H.P.).

2.  Anita Kumari aged 3lyears d/o Sh. Amar Nath, r/o V.P.O. Pantehra, Tehsil
Ghumarwin, District Bilaspur (H.P.). .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954.

Sh. Himanshu Chadda s/o Sh. Rajender Kumar Chadda, r/o V.P.O. Chowki Maniar, Tehsil
Bangana, District Una (H.P.) and Anita Kumari d/o Sh. Amar Nath, r/o V.P.O. Pantehra, Tehsil
Ghumarwin, District Bilaspur (H.P.) at present wife of Sh. Himanshu Chadda s/o Sh. Rajender
Kumar Chadda, r/o V.P.O. Chowki Maniar, Tehsil Bangana, District Una (H.P.) have filed an
application alongwith affidavits in the court of undersigned under section 15 of the Special
Marriage Act, 1954 that they have solemnized their marriage on 08-03-2026 at V.P.O. Chowki
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Maniar, Tehsil Bangana, District Una (H.P.) and they are living together as husband and wife since
then. Hence, their marriage may be registered under section 15 of the Special Marriage Act, 1954.
Therefore, the general public is hereby informed through this notice that any person who has any
objection regarding this marriage, can file the objection personally or in writing before this court on
or before 04-06-2026 after that no objection will be entertained and marriage will be registered.

Issued today on 17th April, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Abhishek Kumar aged 28 years s/o Sh. Gian Chand, r/o Village Talehra Sanhal,
P.O. Mandli, Tehsil Bangana, District Una (H.P.).

2. Anu Bala aged 23 years d/o Sh. Suresh Kumar, r/o Village Dolu, Tehsil Bangana,
District Una (H.P.). .. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954.

Sh. Abhishek Kumar s/o Sh. Gian Chand, r/o Village Talehra Sanhal, P.O. Mandli, Tehsil
Bangana, District Una (H.P.) and Anu Bala d/o Sh. Suresh Kumar, r/o Village Dolu, Tehsil
Bangana, District Una (H.P.) at present wife of Sh. Abhishek Kumar s/o Sh. Gian Chand, r/o
Village Talehra Sanhal, P.O. Mandli, Tehsil Bangana, District Una (H.P.) have filed an application
alongwith affidavits in the court of undersigned under section 15 of the Special Marriage Act,
1954. that they have solemnized their marriage on 11-12-2023 at Sheetla Mata Mandir Una,
District Una (H.P.) and they are living together as husband and wife since then. Hence, their
marriage may be registered under section 15 of the Special Marriage Act, 1954. Therefore, the
general public is hereby informed through this notice that any person who has any objection
regarding this marriage, can file the objection personally or in writing before this court on or before
28-05-2026 after that no objection will be entertained and marriage will be registered.

Issued today on 16th April, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Ajay Kumar aged 37 years s/o Sh. Subhash Chand, r/o Village Badehar Upper,
P.O. Tanoh, Tehsil Bangana, District Una (H.P.).

2. Anjali aged 22 years d/o Sh. Ramratan, r/o Ganj Sahida, Ujhani Budaun (U.P.).
.. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954.

Sh. Ajay Kumar s/o Sh. Subhash Chand, r/o Village Badehar Upper, P.O. Tanoh, Tehsil
Bangana, District Una (H.P.) and Anjali d/o Sh. Ramratan, r/o Ganj Sahida, Ujhani Budaun (U.P.)
at present wife of Sh. Ajay Kumar s/o Sh. Subhash Chand, r/o Village Badehar Upper, P.O. Tanoh,
Tehsil Bangana, District Una (H.P.) have filed an application alongwith affidavits in the court of
undersigned under section 15 of the Special Marriage Act, 1954 that they have solemnized their
marriage on 10-05-2025 at Village Badehar Upper, P.O. Tanoh, Tehsil Bangana, District Una
(H.P.) and they are living together as husband and wife since then. Hence, their marriage may be
registered under section 15 of the Special Marriage Act, 1954. Therefore, the general public is
hereby informed through this notice that any person who has any objection regarding this marriage,
can file the objection personally or in writing before this court on or before 25-05-2026 after that
no objection will be entertained and marriage will be registered.

Issued today on 10th April, 2026 under my hand and seal of the court.

Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Vineet Kumar s/o Sh. Balkrishan, r/o Village Kartholi, P.O. Harot, Tehsil Bangana,
District Una (H.P.).

2. Ms. Simran d/o Sh. Satnam Singh, r/o Village Rathora Wala Mohalla, Tehsil and
District Fazilka, Punjab. .. Applicants.

Versus

General Public
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Subject.—Application for the registration of Marriage under section 8(4) of the Special Marriage
Act, 1954.

Sh. Vineet Kumar s/o Sh. Balkrishan, r/o Village Kartholi, P.O. Harot, Tehsil Bangana,
District Una (H.P.) and Ms. Simran d/o Sh. Satnam Singh, r/o Village Rathora Wala Mohalla,
Tehsil and District Fazilka, Punjab at present wife of Sh. Vineet Kumar s/o Sh. Balkrishan, r/o
Village Kartholi, P.O. Harot, Tehsil Bangana, District Una (H.P.) have filed an application
alongwith affidavits in the court of undersigned under section 8(4) of Himachal Pradesh marriage
rules (H.P.) that they have solemnized their marriage on 31-03-2024 according to Hindu Rites and
Customs at Village Kartholi, P.O. Harot, Tehsil Bangana, District Una (H.P.) and they are living
together as husband and wife since then. Hence, their marriage may be registered under section
8(4) of Himachal Pradesh marriage rules (H.P.). Therefore, the general public is hereby informed
through this notice that any person who has any objection regarding this marriage, can file the
objection personally or in writing before this court on or before 25-05-2026 after that no objection
will be entertained and marriage will be registered.

Issued today on 10th April, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

In the Court of Executive Magistrate, Ghanari, Tehsil Ghanari, District Una (H.P.)

Sh. Rahul Sandal s/o Sh. Arvind Kumar, r/o V.P.O. Dangoh Khas, Tehsil Ghanari, Distt.
Una (H.P.)

Versus
General Public

Sh. Rahul Sandal s/o Sh. Arvind Kumar, r/o V.P.O. Dangoh Khas, Tehsil Ghanari, Distt.
Una (H.P.) has preferred an application before under signed correction of Father’s Name due to
PAN Card mistakenly record as Ajay Kumar in place of Arvind Kumar which is correct.

Therefore, through this proclamation the General Public is hereby informed that any person
having any objection for entry of spelling mistake of his father mentioned above, if any person
have any objection of the above said correction for his father may written objection in the Court,
within 30 (Thirty days) from the date of Publication of this notice in official Gazette. No objection
will be entertained after prescribed period & application will be decided accordingly.

Given under my hand seal of the court on this 8th day of April in the year 2026.

Seal. Sd/-
Executive Magistrate,

Tehsil Ghanari, District Una,

Himachal Pradesh.
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In the Court of Executive Magistrate, Naib-Tehsildar, Ghanari, Tehsil Ghanari,

District Una (H.P.)
Case No: Date of Institution Date of Decision:
16/2026 23-03-2026 16-04-2026
Smt. Ram Dei d/o Sh. Babu Ram, r/o V.P.O. Kuthera Rampur, Tehsil Ghanari, Distt. Una
(H.P.).
Versus
General Public

Smt. Ram Dei d/o Sh. Babu Ram, r/o V.P.O. Kuthera Rampur, Tehsil Ghanari, Distt. Una
(H.P.) has preferred an application before under signed correction of Aadhar Card mistakenly
record as Shamon Devi in place of Ram Dei which is correct.

Therefore, through this proclamation the General Public is hereby informed that any person
having any objection for entry of spelling mistake of his father mentioned above, if any person
have any objection of the above said correction for his father may written objection in the Court,
within 30 (Thirty days) from the date of Publication of this notice in official Gazette. No objection
will be entertained after prescribed period & application will be decided accordingly.

Given under my hand seal of the court on this 16th day of April in the year 2026.

Seal. Sd/-
Executive Magistrate,

Tehsil Ghanari, District Una,

Himachal Pradesh.

In the Court of Executive Magistrate, Ghanari, Tehsil Ghanari, District Una (H.P.)

Sh. Manish Kumar s/o Sh. Yashpal, r/o V.P.O. Bhanjal Upper, Tehsil Ghanari, Distt. Una
(H.P.)

Versus
General Public

Sh. Manish Kumar s/o Sh. Yashpal, r/o V.P.O. Bhanjal Upper, Tehsil Ghanari, Distt. Una
(H.P.) has preferred an application for spelling name correction and date of birth of the applicant.
The correct name of the applicant is Manish Kumar & his Date of Birth is 20-11-2008 same is also
recorded in Matriculation certificate, Birth certificate, Himachali Bonafide etc., but due to
mistakenly applicant Aadhar Card spelling name is written as Munish Kumar in place of Manish
Kumar. That the applicant name correction and date of birth correction published in the Two news
paper in Hindi Version from Dainik Savera on dated 07-04-2026 and English Version from the
Times of India on dated 04-04-2026. That the applicant needs of Himachal Pradesh Gazette for the
purpose of Aadhar Card name correction & date of birth correction.
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Therefore, through this proclamation the General Public is hereby informed that any person
having any objection for correction name of applicant and date of birth mentioned above, if any
person have any objection of the above said correction for name and date of birth in Aadhar Card,
may written objection in the Court, within 30 (Thirty days) from the date of Publication of this
notice in official Gazette. No objection will be entertained after prescribed period & application
will be decided accordingly.

Given under my hand seal of the court on this 8th day of April in the year 2026.

Seal. Sd/-
Executive Magistrate,

Tehsil Ghanari, District Una,

Himachal Pradesh.
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CORRECTION OF NAME

I, Mohinder Pal s/o Sh. Madho Ram, r/o Ward No. 5, Village Jagrup Nagar, P.O. Alampur,
Tehsil Alampur (ST), Distt. Kangra (H.P.) declare that in my Aadhar Card, my name and Village
name entered as Mahinder Pal and Ward No. 5, Village Dehru is incorrect. That my correct name
and address is Mohinder Pal, Ward No. 5, Village Jagrup Nagar, P.O. Alampur, Tehsil Alampur
(ST), Distt. Kangra (H.P.). Concerned note.

MOHINDER PAL

s/o Sh. Madho Ram,

r/o Ward No. 5,

Village Jagrup Nagar, P.O. Alampur,
Tehsil Alampur (ST), Distt. Kangra (H.P.).

CHANGE OF NAME

I, Rajat Kumar Dogra s/o Ghanshyam Dogra, Rukmani Niwas, Friends Colony Holta, P.O.
AUC Palampur, Distt. Kangra (H.P.) declare that I have changed my name from Rajat Kumar to
Rajat Kumar Dogra. All concerned please note.

RAJAT KUMAR DOGRA

s/o Ghanshyam Dogra,

Rukmani Niwas, Friends Colony Holta,
P.O. AUC Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Rama Devi w/o Roop Singh Gurung, r/o House No. 4, Village Chilghari, P.O. & Tehsil
Dharamshala, District Kangra (H.P.) declare that my name is wrongly mentioned as Roma Gurung
in my Aadhar Card bearing No. 2804 4268 9229. My correct name is Rama Devi. Both names refer
to one and the same person. All concerned may please note.

RAMA DEVI

w/o Roop Singh Gurung,

r/o House No. 4, Village Chilghari,

P.O. & Tehsil Dharamshala, District Kangra (H.P.).

CHANGE OF NAME

I, Sarita Kumari w/o Sh. Karam Singh, r/o Ward No. 5, Sungal (795), Sungal Tea Estate
(795), Tehsil Kangra, Distt. Kangra (H.P.) declare that I have changed my name from Sarita Devi
to Sarita Kumari. I shall be known as Sarita Kumari for all purposes in future. All concerned please
note.

SARITA KUMARI

w/o Sh. Karam Singh,

r/o Ward No. 5, Sungal (795), Sungal Tea Estate (795),
Tehsil Kangra, Distt. Kangra (H.P.).
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CORRECTION OF NAME

I, Anita Kumari w/o Sh. Vijay Kumar, r/o Ward No. 7, House No. 72, Brahampuri
Mohalla, Kapoor Road, Sujanpur Tira, Distt. Hamirpur (H.P.) declare that in birth Certificate of my
daughter, my name is wrongly entred as Anita. Whereas, my correct name is Anita Kumari. I Shall
be known as Anita Kumari for all purposes in future. All concerned please note.

ANITA KUMARI

w/o Sh. Vijay Kumar,

r/o Ward No. 7,

House No. 72, Brahampuri Mohalla,
Kapoor Road, Sujanpur Tira,

Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Ankur Singh s/o Sh. Kuldeep Singh, r/o Meerpur Kotla, Trilokpur, Teh. Nahan, Distt.
Sirmaur (H.P.) hereby state that my son, earlier recorded as Baby of Meenakshi, is now named as
Vansh Rana.

ANKUR SINGH

s/o0 Sh. Kuldeep Singh,

r/o Meerpur Kotla, Trilokpur,

Teh. Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Jamna Devi w/o Sh. Purkha Ram, r/o Vill. Chalokhar, P.O. Nareli, Teh. Hamirpur, Distt.
Hamirpur (H.P.) declare that in my Aadhar Card bearing No. 2843 3588 0637, my name is wrongly
entered as Jamuna Devi. Whereas, my correct name is Jamna Devi. I shall be known as Jamna Devi
for all purposes in future. All concerned please note.

JAMNA DEVI

w/o Sh. Purkha Ram,

v/o Vill. Chalokhar, P.O. Nareli,

Teh. Hamirpur, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Raman Vig aged 44 years s/o Sh. Joginder Pal, H. No. 94, Ward No. 1, Near Laxmi
Narayan Temple, Post Office Dhalpur Kullu, Tehsil Kullu, Akhada Bazar, Distt. Kullu (H.P.)-
175 101 declare that my name is wrongly mentioned as Ram Pal in Aadhar Card, PAN Card and
relevant Documents. Now, I have been changed my name from Ram Pal to Raman Vig. Today
onwards consider my name as Raman Vig. Please note that for all purposes.

RAMAN VIG

s/o Sh. Joginder Pal,

H. No. 94, Ward No. 1, Near Laxmi Narayan Temple,
Post Office Dhalpur Kullu, Tehsil Kullu, Akhada Bazar,
Distt. Kullu (H.P.)-175 101.
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CHANGE OF NAME

I, Sangita Devi w/o Sh. Ajay Kumar Rana, Vill. Kumharnu, P.O. Lambagaon, Teh.
Jaisingpur, Kangra (H.P.) my name spelling is entered in my son named Aditya Rana, his
Matriculation Certificate is Sangeeta Devi. But my actual name spelling is Sangita Devi. I am one
and same lady. All note it.

SANGITA DEVI

w/o Sh. Ajay Kumar Rana,

Vill. Kumharnu, P.O. Lambagaon,
Teh. Jaisingpur, Kangra (H.P.).

CHANGE OF NAME

I, Sulochana Kumari d/o Sh. Mangat Ram w/o Babu Ram, V.P.O. and Teh. Shahpur,
District Kangra (H.P.) declare that my name has been wrongly entered as Salochna Devi in my
Aadhar Card number 7941 1063 1079. My correct name is Sulochana Kumari. All concerned
please note it.

SULOCHANA KUMARI
d/o Sh. Mangat Ram

w/o Babu Ram,

V.P.O. and Teh. Shahpur,
District Kangra (H.P.).

CHANGE OF NAME

I, Pankaj s/o Sh. Ramesh Kumar, Village Dakahal, Kuthar (16), P.O. Kuthar, Distt. Shimla
Himachal Pradesh-171 226 do hereby declare that I have changed my son's name from Baby of
Poonam (old name) to Vihaan Kalta (new name). All may concerned please note.

PANKAJ

s/o Sh. Ramesh Kumar,

Village Dakahal, Kuthar (16), P.O. Kuthar,
Distt. Shimla Himachal Pradesh-171 226.

CHANGE OF NAME

I, Amita Kumari w/o Sh. Karan Singh, r/o Ward No. 5, Tehsil Palampur, Thandol, District
Kangra (H.P.) declare that my name has been wrongly mentioned as Amita Mehta. My correct
name is Amita Kumari. Both names refer to the same person. Henceforth, I shall be known as
Amita Kumari for all purposes.

AMITA KUMARI

w/o Sh. Karan Singh,

r/o Ward No. 5, Tehsil Palampur,
Thandol, District Kangra (H.P.).
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CHANGE OF NAME

I, Suneel Kumar s/o Sh. Devi Singh, r/o Village Chari, P.O. Shush, Tehsil Anni, District
Kullu (H.P.) hereby declare that in the School and birth records of my son Aryan Thakur, my name
has been wrongly mentioned as Suneel Thakur and my wife's name as Mukta Thakur. The correct
name of the undersigned is Suneel Kumar and my wife's correct name is Mukta Devi. All
concerned may please take note.

SUNEEL KUMAR

s/o Sh. Devi Singh,

r/o Village Chari, P.O. Shush,
Tehsil Anni, District Kullu (H.P.).

CHANGE OF NAME

I, Naresh Kumar s/o Sh. Ram Singh, r/o Meerpur Kotla, Trilokpur, Tehsil Nahan, District
Sirmaur (H.P.) hereby state that my son, earlier recorded as Baby Two of Suman Devi, is now
named as Gurpreet.

NARESH KUMAR

s/o Sh. Ram Singh,

r/o Meerpur Kotla, Trilokpur,

Tehsil Nahan, District Sirmaur (H.P.).

fafer favmT

fRre—2, 12 93, 2026

T TA.Uel.3R—S1.(6)—8 / 2026—iol.——RHAEA U< & oAU 4 ARd & Afqed &
ITTST 200 b AT Yo Tl BT YANT B U AT B FShi BT IUANT B dTal ael
Ueel ga arell & foy (i gRerT 3fiR giaem) |emed e, 2026 (2026 &1 fIeId A=id 6)
®I &P 11—05—2026 BT IFAINGT B AT 2| TAT o] 348 & WUs (3) & 3edH, faga®d &
ST U138 ®I Ao, e uew # ySHIRa & @ forw wiffied @) fear 21 ofd: SwRiad
fadre BT a¥ 2026 & AR AB 13 & ®UY H AU YIEHT U Aizd IoId (§—7Taic)
fearae uewr # et fBar S 2 |

3T BT,
(Sfo fage =)
arfaRaa fafer ol va sifaRea wfa (fafd) |
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2026 &1 IARIfTH AP 13.

(el e iR gfaen) weed afdfRE, 2026

RIS BT HH

fere A |

gRT 6 BT TN |
€RT 7 BT G |
gRT 8 BT FINA |
§RT 12 BT HfCRATIA |

ok b=

2026 T JAEFIT F=ih 13.

Rer o Fs®i BT STAN B aral a1 Uedd g arenl & fog (e gRemm iR gfaen)
Henee AR, 2026

(AT RTSYUTS WEIGd §RT AN 11 Hg, 2026 B JARAFHINT)

RMEe &1 ASH! BT IUINT B drell TAT Yael Ferl ardll & o (el grerm iR Jiden)
NI, 2007 (2008 &7 ARTIH FEH 02) BT IR AU B & forw &= |

YR TIRTST & Fdec’d a¥ ¥ fRame uewr o 9w gR1 fF=foRed w9 & I8
arferfrafad gr—

1. <ferg Am—sa Qg &1 G 9™ RBer & Gsal BT SUANT BRI arell gt
Ugel @ arell & fofg (clies gRem oiiR gfaen) Heies «1ff M, 2026 7 |

2. HRT 6 B GIMTT—REAT B TP BT SUANT B dTell dT Ued I arell &
foq (e grem iR gfden) sifdfram, 2007 (RFRY 5999 9@ uvanq qot Siffra et T @)
P URT 6 H —

(@) SU-GRT (2) ¥ "UH A" Iq& S WM R U9 W' e W SMG; 3R
(@) SU—¢RT (3) # "7 TOIR Uie A" ] b WM R “UZE 8OIR’ Ieq & GG |
3. ORI 7 & GOA—Id AffFH o axy 7 -

(@) SU-gRT (1) ¥ "SUGHR" & & WM R 6 9rT 4 dfE” e 3R 7rs
NCASIIGIR
(@) SU—URT (2) H TP A" g & W R UG A" Iqeq & S9H; 3fR

(1) SU-RT (3) ¥ TP BOIR’ Y&l & WIH W "I R’ I & SITG |

4, YR 8 BT HINEF.——Hd ARAFTRH o a7 8 § —
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refta—

THE

Sections :

S

(®) SU-9RT (3) §, "< A’ FTRT B UM R 'Tb §OR’ I & SIGH; 3R
(@) ST—RT (4) § TP A e B W W U G TR 7 G |

gRT 12 BT FlARITUA.—Hal 3 & gRT 12 & I R FfeilRaa ar s,

“12. AIRTA—(1) ST DI I & o<l WY Fe=F IR o &1 Seoigd &Ral &, al
I T BOIR BY & AN A f0sd fHam S a1 S9a Afdsd 3 I &9 dF &1
ATYRYT HRIATH T BT

R U UAd AR BT d&l H o AMBRT §RI, S Fed Iu—FKied dbl
Ufdd & I BT 9 8 U BOIR SW @ U BN @ 91 W R (Hie W) 8
I fhar ST |a |

2) fod vfodfa Sea w I f&0 Rt v @& a9 9am W IRa ui=
EOR U dT Hies Wed WX TF oIk S9Y EH:

WR=] Pls dER e AEGRI S WeRid ISU—-Refd &I ufdd | 1 &1 9
Bl fafgd enlRa & =y gfaerd & aRTeR e Yo ol el UR Bl JURTY BT eHT
PR FDHT |

(3) SU—URT (1) & 3reFd= JB8d U Sl Blg 9 ARFRH & AT 1 Sua &1
Jedae TRAT § A SW O F9R ST & AN 9 <fed fear Srem ar Sea
fHH W I Usg (&7 B AR HRIE™E T 81

wR=] I8 & gl ¥ glor el gRI, Sl Aerie Iu—"Ried & ufdd 4
BT T L, TSE A BT DI UIHT BRI B AT IRE HT WA R (A W) & 97
foar ST |ET | |

AUTHORITATIVE ENGLISH TEXT
ACT NO. 13 OF 2026.

SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT ACT, 2026

ARRANGEMENT OF SECTIONS

Short title.

Amendment of section 6.
Amendment of section 7.
Amendment of section 8.
Substitution of section 12.
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ACT NO. 13 OF 2026

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT ACT, 2026

(AS ASSENTED TO BY THE GOVERNOR ON 11TH MAY, 2026)
AN
ACT

further to amend the Shimla Road Users and Pedestrians (Public Safety and Convenience)
Act, 2007 (Act No. 2 of 2008).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Shimla Road Users and Pedestrians (Public
Safety and Convenience) Amendment Act, 2026.

2. Amendment of Section 6.—In section 6 of the Shimla Road Users and Pedestrians
(Public Safety and Convenience) Act, 2007 (hereinafter referred to as the “principal Act”),—

(a) in sub-section (2), for the figures “100/-”, the figures “500” shall be substituted;
and

(b) in sub-section (3), for the figures “2500/-” the figures “15,000” shall be
substituted.

3. Amendment of Section 7.—In section 7 of the principal Act,—

(a) in sub-section (1), for the words “Deputy Commissioner”, the words
“Secretary in the Home Department” shall be substituted;

(b) in sub-section (2), for the figures “100/-”, the figures “500” shall be substituted;
and

(c) in sub-section (3), for the figures “1000”, the figures “5000” shall be substituted.

4. Amendment of Section 8.—In section 8 of the principal Act,—

(a) in sub-section (3), for the figures “200/-", the figures “1000 shall be substituted;
and

(b) in sub-section (4), for the figures “100” the figures “500” shall be substituted.

5. Substitution of Section 12.—For section 12 of the principal Act, the following shall
be substituted, namely:—

“12. Penalities.—(1) Whoever contravenes any of the terms and conditions of
the pass, shall be punishable with a fine of Rs. 2000 or undergo simple imprisonment
of 10 days in default thereof:
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Provided that each such offence may be compounded on the spot by a Police Officer in
uniform not below the rank of Assistant Sub-Inspector for a compounding fee of
Rs. 1000.

(2) The penalty for plying a vehicle without a valid pass shall be Rs. 5000 on a
restricted road and Rs. 10,000 on a sealed road :

Provided that a police officer in uniform not below the rank of Assistant Sub-
Inspector may compound the offence for a componding fee equal to fifty percent of
the prescribed penalty.

(3) Subject to sub-section (1), whoever contravenes any of the provisions of this Act,

shall be punishable with a fine of Rs. 3000 or undergo simple imprisonment of 15
days, in default thereof:

Provided that a police officer in uniform not below the rank of Assistant Sub-
Inspector may compound the offence on the spot for a compounding fee of Rs. 1500.

fafer favmT

fRre—2, 12 93, 2026

T Tel.Uel.3R.—S1.(6)—4 / 2026—Iol.—— AT TS & oAU 9 9Rd & Afded &
IJE] 200 & ST UG THRIAl BT YANT HRd gY f2dTaet yawm fofde (Weie) faemre, 2026
(2026 @1 faege AP 5) B AP 12—05-2026 BT FFHMGT B f&AT € | T AJDE 348 B
Gus (3) & e, fdUae & S U1 &I IS, ZArad Yo ¥ YHIRd -1 & forg urierdpd
FR a1 2| o SWRIA I8 BT 9y 2026 & STAIH TP 14 & wU H IS WP IS

afed oA (E—Tore) fenrad uew # U faar Sirar 2

MY gRT

(Sto fag® Q)
arfaRe fafer arrell wa arfalRed Afera (M) |

2026 BT IRAFIT THATH 14.
feorae wewr fore (Fenes) i, 2026

gRT3N BT PHI

g = |
ggd A BT Hee |
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gRT 1 BT I |

BT e BT HIEA |
gRT 2 BT [N |
gRT 3 DT FIC=ATI |
R 4 BT FLNE |
gRT 5 BT AL |
gRT 6 BT AL |
10. ©RT 7 BT YIRATIH |
11. oRT 8 & FNEA |
12. &RT 10 &7 HIMEA |
13. GRT 11 BT FIMEH |
14. €RT 13 & FEHA |
15. ©RT 14 T UlARATIHA |

© ® N o o b~ ©

16. URT 14—, 14—, 14— AR 14 T BT =TI |
17. SRT 15 T Yo |

2026 I AT &P 14.
feArae yaw forde (Weee) Sife=aH, 2026
(AT RTSgUTeT WEIGd gRT dRIG 12 Hg, 2026 I JARIFAINCT)

ferraa uqwr forve Sififam, 2007 (2007 &7 RAFTIH FE@® 22) BT MR FIEH HA &
forg arferferm |

YR RIS & JgdecRd 9y # RAme uew fagm 9w grr fF=folRad wu & g
srferferafag gn—

1. e TM——39 A H &1 wigra 9 fEared ey fode (HeeH) ferie, 2026
2l

2. J&d AW B HerRH—AEd uew fave e, 2006 (%R?I gH 3ED U]
Hel AR el AT §) B ged A |, fome” wR & v, | URbelcd SR Ldeicd” fUE
3R T araRefa fbu WTe |

3. YRT 1 & \ORA.—Td JIRFET & aRrT 1 @ Iu—ury (1) "forme” ot & Uvanq,
" Tholed 3R Saeied” forg @R wreg or:Renfua fhy Sa |

4, DT TR BT FIEA—T AARm F forre” ok g v (faea), amd
e Al HT0T 9T oreg STEi-S18T 8 &, @ IF R A ‘folde, Tdboled R aeied”
IR g7 e, folde” wes iR s <= ST |
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5. ORI 2 $T \AA—H AT B gRT 2 H—
(@) @ (@) & 9gaq AHfaRad Es T-xq1fud fdhy SIUT, erid—

"(@d) "forde @1 W fRies” A 5T WGR gRT Agad VT Ifert sifavd 2,
S fRATEe USe | T AN H, Herae St (fea) | e @1 ufdd &1 A
Bl

"(@E) fode &1 g RIS’ | Ul AER IWUd B, o BHEd U |l
fomtor fomT #, aenRerfy, e sifvamar (fega) a1 orefieror sifi=n ([fe@) & V& W)

TR WRHR §RT Fgaa foam Tm 8

"(@) "TEpelex” ¥ U faga =ifod, et ok wqa Ai—ant aifua &, e
SUIRT AT B FWR AT 1 o 9 & forg farar Sram 27 iR

@) s (@) @ o # faomy fas & WM W fag’y uftrenfua e Srgem qen
aeaear fFrfoRad @ sravenfid fey S, rerid—

"(o7) "SaereR” W, Yed AR & uRaed 8 wgad aifast iaeiier ver 1w 217
6. RT3 B YRRATIA.—H SMAIH P &Ry 3 H—

N N

(@) SU—oRT (1) & = R f=falad w@r smom, sreifa—

3. fome &1 i &7 & forg sgsn—(1) fodll = &1 g @, o U9
WM W fode, Whelex AT Sdeier WMUT B B BT WAl ©, 5T RPN G

SIS H USRI SO §RT 59 ©g UEdhd 3Af&dNI &l I 2500/— T
RISTRETPROT oob Had PR Al & oY SfTda HA:

R AT forwe, Gbeied 3R Cdeicd Iod WRGR BT 81 Al DIg SRS BRI Yodb
< TE BT |

(2) ITEIHRROT HT e VH Uy, o1 faftd fvar sg, # fFrfaRaa faffdse axa gg
farar SIoI—

®. forde @ MU
(i) foroe &1 UeKR;
(i) forge o ifreman fuiRa w1f;
(iii) ferfaT / feSmeTR gRT FiRa 4R a8+ e
(iv) forde sifRer & aifaReaa sifreay i3y & T, R forre o S el &;

(v) JMfSHdH 9R g8 |fed forge fUeR &1 fd YR Ud ATHNR;

(vi) vfdre® &1 R

(vil) 3o DHaall &I H&T, f[daR0l, YR Ud 3MHNKR;



2628 ST, feATaeT Uel, 13 HS, 2026 /23 U9IRY, 1948
(viii) g9 Frael Afvtar R ISR @1 o Refa & fue @1 =g, den
(ix) 3MaRES AT & =Hivr 9 Hafdd s faftd faeror @ik @R =8 91 &1 ¥R
Td AMHR AfeAfera 8 |
G, T&holex o AT
(i) Ubolck BT TBK;
(i) TDeleR B IRSfeqd aRarer T
(i)  MHERT BT PIT;
(iv) ST & we e,
(v) Ted, WU ¢E, fST BN wicd, ©F Ml TeX dAT WU Bl oad Bl
fareRr;
(vi) f=IRT 9R;
(vi) FEiRd ¥R R ufa ger afeqal o |,
(viii) ¥ITH AR & ARR TR Ybelex H GRET N,
(ix) IR A T A/ A, IR
(x) U 3= faaror, &1 fafkd fbw oird |
T Fgolex B WU

fafofteat IR AM@IEReT |6 (JMS0Tw03N0) AT IR AdIGHR0T Affa
(¥N0Z0T0) & Bt & ATH |

JU—GRT (1) & FET e U 84 R, 39 MR wifdad ffgert Uil Sie -
3R dgd ¥ YT o1, Sl AaRAD B, Bl UET PR D UL UG DI U
fewforal wfed geg flers forde a1 59 gRT 39 e wiidiga Siferl @l sfd
P 3R TGUR g8 AT AT IS YT PR ADHIT IT 3 Y PR A 7R DR
HHAT |

SY-4RT (3) & e &Y TS 3 99 aNE W, KT &7 I U1 &) T8 7, B A9
Bl aY & fory fafemr=g gl

TR] BT A9 Bl A BT HROT Aied AT (BT S W, B A DI AR T BI
afy & foTT g ST AT |

SU-GRT (1) & 3l a1 AT Yoob H IS A a9 & gzard 10 Ufderd o gfg o
ST I |

IRT 4 BT FIEE.——Hd ARAFTH B aRT 4 #H -

(@) SU-GRT (1) #, "9 A 99 $IY° &) & W R UE goR B e

ST,
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(@) SU-uRT (3) & TN Al Sfa v fobar STQm, srerid—

"(4) AT B dTAT UH 9¥ B BA11, RTEHT TIBROT W Aferdl & ArRr S
fafzd fby MY, 3R 3. 5000/— & ADROT Yob & YA W WA §RT
SIS fhy o9 WR fdar o

(AN N

WwRe] Afe foToe, TRbeler AT gaeler I WRBGR Bl 8l Al AR Yo <

e BN

(6) SU-oRT (1) & 3TN TG & TANHIUT TG IMAGT U B W, Fafdd iy
LD Sd BRI & IURIA AU AWHT Aled e &l e fode FRiegd o1 nifvd &m
3R qULAR T8 TAIBROT UGTH PR FHIT AT I IRATBR PR FH T |

(6) SU—GRT (1) T IU—GRT (4) & T4 AT Yo H IS d9 98 & 9w 10
gfererd &1 gfg o1 ST |” |

8. HRT 5 B WUEA.— AAFTTH H aRT 5 H—
(@) SU-9RT (1) H, STl 39 MM & IR ¥ d & @ W R RAdd g9

forge, TRieled 3R ¢aoied (Huee) ifafd, 2026 © UR™” ¥eg, foeg 8k 3fd
G S

(@) SU—YRT (2) H 9 A g9 ¥YY” Y@ b WHE WU BOR BUY I W

ST
9. ©RT 6 P WUE.—T IMAFRH BT g7 6 H—
(@) fem™ Sudy, SU—9RT (1) @ wU ¥, gAEFifdd fbar Sy ok wegd H

AT & RS Fea] b W W BAmEe Uy forde, TRieled 3iR gdeted
(o) IrffaH, 2026 & YRR ¥eg AR fd g WG, 3R

(@) IU—aRT (1) & g FrfeRad SURT faenfua fear Sirge, sreridq—

"(2) S BIg A1 fad 97 921 o & Bl folre, Ubeler AT ey (MR
gRT wfid vd FenRa fofde, Wabelex AT ¢deier fed) &1 FdTas &_al g,
98 U9 BOR BUY &I ARG & oIy IR 81T | Sad q0s SeRIfUT & @
forg forae et e 8T I |

10. ©RT 7 BT YRRRAIA.—A AR @ g1 7 & WIF W FreAfoiRad @ s,
SDIGES

'7. forde, Tdelex AT ddcier & FARIETor a1 wuer @ forw Bl wad § a9 &
PR, —

(1) fode FRe® Jfagad o qax, Al 4 w9 9 6l 1 wa= 4 gawr &)
JhdT &, o8 P8 folde, Tapeler T Caoiex fd & a1 nfod fhar o
RE ©, AT e dae H SIeId (sd¥) ¥q ded U< g3l ©, dlid
foTfe, T¥dheleX AT Sdoiey, SHG! RATIAT INd] S99 AafOd Il &1 faseror
foar < 4 |
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11.

ST |

@)

Tere forde fdiersd o U forgel, TWabelexl AT ¢deiexl &l Hifde fFRIeoT &
e g, R forge fMigs gRT S defia fear T &

Ry fode R, Fere forme MRids gRT FRiegd @1 18 foel, Tebele”l a1
2aeie’l H | BH A B 9 UfAerd BT ad e B

Ry I8 IR b e fode FRIeTd &1 39 SU—URT & 3faid I9 AHd @l
Tg foroel, Ubhele)l A1 ¢aeie’] & FRIe0T 8 SU—9RT (1) & aR T Y
9 H U HRA BT ARBR BN |

Ife T AR R SR B Ig W B A wam # Red aig forue,
UEhele] AT gaeiex SRIRIET 3faReT # g, Al 98 Wad & WMl &l U 3fay
T8 a8 Mavyd FHsl SR BR FHIT STH U JuR 3fdl IRacd bR+ Bl
ULT & TAT e H M o@fdy & Wik ST T A= &1 (7 T Fabar; 3iR
ATLIHAT BF W, U IR JUdl URad [y S db a1 Ul rgRiera Rerfd
g 1 db, S filde, Tbeier AT ¢doieX & SUANT Bl W H &1
T T DT |” |

gRT 8 BT WURM.— AATTHA B aRT 8 B IT—GRT (1) H, "gRT 7 B SU—YRT
(2)" uTEl 3R 3P B WM W “ &R 3, eRT 4, &RT 5, &RT 6, ¥RT 7 B SU-GRT (3)" Iex 3R

12. GRT 10 $T WORM—A IR & arT 10 & SU-gRT (1) 4 * 3R Ryar
AfTgT @I 9" ¥l & WM W R aRge 31 iR giord arefigd a1 A7 3w iR w7

13. GRT 11 BT WA —T ARTH & arT 11 7 -

14.

15.

T ——

() SU—GRT (1) & o W =R am SIe, serfd—

“(1) P foT9e, Tbetex IT ¢dciex HI RIS I WRAR gRT 39 M
uTfarga bl ATHR §RT U 99 H HH F HH T IR BT S |"; 3R

(@) SU-GRT (2) H, "R 4 & SU-RT (3), TR 7 & SU-GRT (2)” &l AR 3fahl

@ WM W "URT 7 B ST-GRT (3)" Iex 3R 3fh IR fag /g e |

gRT 13 BT A~ ARFTRH B aRT 13 H—

(@) "Oid TR JUY” W&l B A W "IN TR $IY” I /G SIU;

(@) "gig A $UY” @I B WM W "TH gOR TIY” 6] I ST, 3R

(77) "UdTelN B9IR BV Tea] & M R "Udh g $IQ” I G o9 |

HRT 14 BT YRR —Td ARTH B gRT 14 & UF R FrAafaRaa war sg,

“14. AfFTAT BT GO~ IRBR 59 JATH gRT SS9 Yo Iad T S8
A gl wfdadl o W e @1, O a8 Sfua a9st fg o fode Flers @t
Ui & S BT T BT, Bl TR BR qhT | |
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16.

gRT 14—D, 14—, 14 T, 149, BT 3[: WIYA—HA AT DI gRT 14 & I

fforRad aRIG Sfd:Remfud @& ol |

T —

17.

14—, ATl QIS fode, Geeler AT gaeier ¥ {RET Ul & SRIE &
HRU PIS goeA afed Bl 8§ 3R I8 Sad U & HRY B ufarfad grar § o,
TqTReIf, folre, Teaeler AT gaciey I ATYAT AT ITREVT R Tl HUl 39
i & e enRa & forg <rit &fi

14—g, ST HBA—IRER # g feedl fove, Wdheler AT Caoiek Bl ISP
WIUAT &I NG 4§ 919 a9 &I Ay gul 89 & U9 W@ g§RT gfoRenfua faar
SO g i faemE e gafda &) iRy @ aRT 4 & Jidid AdiA

TS TG JMAGH BT |

14=7. 91— @i fore, TWhele} A1 ¢dele’ &l RAMUAT 9O 89 & U 9
SUIRT BT aTel AT & SRGH BT 3MBIad B B 3MAUD w7 H A Uel
T FHRaT GRRET B |

14-9, AR wida—folde, Ubelex AT gaeley H Ugad AUl Ud SHd T
YRR T AR ATFS QRT 3feJd] IS 9aq Aigdl & IgwT &l |” |

gRT 15 BT FRRRATTA.—H AT B gR71 15 & W IR F=feiRad I@m S,

"15. 99 M @1 Al —(1) T AR, 99T H UHIRG IeRET g’ 39
AR & TSl B BT T B v TR g9 |

faftreaar &R gaomHl ST @ AUSHAT R Ufddme Uud ST a9, v A
fr=forRad ot fawal o S99 9 el @ fog Suay &R |, g —

(@) fode, Tdelex AT gacier & forv fafacer,

(@) Ofa R folde, Wavelex AT ¢deie’ @ AT 1SN UK @1 SITgaT,
(1) fcr foRTH fofde, Taveler A1 gdcie” &7 URIToT fhar ST o,

(@) forde, Tbelex AT Cdelex @ AT & oIy amded a1 S99 URare™ & forg
IS BT Yy,

(®) frewem &R ord, e reweli= iR uwu R aRT 6 @ erefiw forde, Tdetex
AT Gaele’ & URATAT & oY eIl el &I S Adh,

@) Afq f5ad ik e Rie sradE fiue, Wby a1 gdelck OR1 6 &
a1 aRenfera g,

®) fy Rrad geemel @ aer ([@ifed) & el ek &Y g (@ifew) @
Uy,

(S) oRT 7 @ S <1 S aTell e (AIfed) &1 g%y, 3R

31 folde, Teler AT Cdeier & Sila—dld &I Afafiad e o= @& Afa @
fafreag o= SR
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(30) @Iz g vy O/ oy WReR gR1 Al fhar S ouferd © ar fafea faar
ST FBT|” |

AUTHORITATIVE ENGLISH TEXT

ACT NO. 14 OF 2026.
THE HIMACHAL PRADESH LIFTS (AMENDMENT) ACT, 2026
ARRANGEMENT OF SECTIONS
Sections:

. Short title.

. Amendment of long title.

. Amendment of section 1.

. Amendment of certain words.
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ACT NO. 14 OF 2026.
THE HIMACHAL PRADESH LIFTS (AMENDMENT) ACT, 2026
(As ASSENTED 1O BY THE GOVERNOR ON 12TH MAY, 2026)
AN
ACT
further to amend the Himachal Pradesh Lifts Act, 2007 (Act No. 22 of 2007).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Lifts (Amendment) Act,
2026.
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2.  Amendment of long title.— In the long title of the Himachal Pradesh Lifts Act, 2007
(hereinafter referred to as the “principal Act”), after the word “lifts” the sign and words “,escalators
and travelators” shall be inserted.

3. Amendment of section 1.—In section 1 of the principal Act, in sub-section (1), after
the word “Lifts”, the sign and words “, Escalators and Travelators™ shall be inserted.

4. Amendment of certain words.—In the principal Act, for the word “Lifts” and for the
words and signs “Chief Engineer (Electrical) Himachal Pradesh Public Works Department”,
wherever occurring, the words and sign “lifts, escalators or travelators” and the words “ Chief
Inspector of Lifts” shall be substituted respectively.

5. Amendment of section 2.—In section 2 of the principal Act,—

(a)

(b)

after clause (a), the following clauses shall be inserted, namely:—

“(aa) “Assistant Inspector of Lifts” means an officer not below the rank of
Assistant Engineer (Electrical), Himachal Pradesh Public Works Department,
appointed by the State Government;

“(ab) “Chief Inspector of Lifts” means an officer in the rank of Chief Engineer
(Electrical), Himachal Pradesh Public Works Department or Superintending
Engineer (Electrical), Himachal Pradesh Public Works Department, as the case
may be, appointed by the State Government;

(ac) “escalator” means a power driven, inclined, continuous stairway used for
raising or lowering passengers;”; and

at the end of clause (n), for the sign “.”, the sign “;” shall be substituted and
thereafter the following clause shall be inserted, namely:—

“(o) “travelator” means a horizontal moving pavement for transporting
pedestrians.”.

6. Substitution of section 3.— For section 3 of the principal Act, the following shall be
substituted, namely:—

“3. Permission to erect a lift.—(1) Every owner of a place intending to install a lift,
escalator or travelator in such place shall make an application to such officer as the
State Government may, by notification published in the Official Gazette, authorise in
this behalf, for permission on payment of a registration fee of Rs. 2500/-:

Provided that no registration fee shall required to be paid when the lift, escalator or
travelator belongs to the State Goverment.

(2) The application for registration shall be made in such form as may be prescribed and

shall specify:—

A. Lift Installation:

(1)
(i)

the type of the lift;

the rated maximum speed of the lift;
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(i11) the maker’s or designer’s rated capacity in weight;

(iv) the maximum number of passengers in addition to the lift operator which the lift
can carry;

(v) the total weight of the lift cage carrying the maximum load;

(vi) the weight of the counterweight;

(vii) the number, description, weight and size of the supporting cables;

(viii) the depth of the pit from the lowest part of the cage when at the lowest floor; and

(ix) such other particulars and details of the construction of the overhead arrangement;
with the weight and sizes of the beams as may be prescribed.

Escalator Installation:

(1) the type of escalator;

(i1) the speed at which the escalator is designed to operate;
(i11) the angle of inclination;

(iv) the width between balustrades;

(v) the details of handrails, step tread, landing comb plates, trusses or girders and step
wheel tracks;

(vi) the rated load;

(vii) the number of persons per hour at rated load;

(viii) the factor of safety based on the static loads in the escalator;
(ix) the travel (rise) in metres; and

(x) such other particulars as may be prescribed.

Travelator Installation:

The particulers in accordance with codes of International Organisation for Standardisation
(ISO) or European Committee for Standardisation (CEN).

3)

)

On receipt of application under sub-section (1), the officer authorized in this behalf
shall, after making such enquiry and requiring the applicant to furnish such
information as may be necessary, forward the application with his remarks to the
Inspector of Lifts or to the officer authorized by him in this behalf and thereupon he
may either grant or refuse the permission.

The permission granted under sub-section (3) shall be valid for a period of six months
from the date on which it is granted:
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Provided that the period of six months may be extended for a further period of six
months upon an application with reasons to extend the same.

The fee as prescribed under sub-section (1) shall be increased by 10% after every three
years.”.

Amendment of section 4.—In section 4 of the principal Act,—

(a) in sub-section (1), for the word, figures and signs “Rs. 750/-”, the word, figures
and signs “Rs. 5,000/-" shall be substituted;

(b) after sub-section (3), the following shall be inserted, namely:—

“(4) The validity of license shall be one year which shall be renewed upon an
application by the owner, duly supported with such documents as may be
prescribed, alongwtih a renewal fee of Rs. 5000/- :

Provided that no renewal fee shall required to be paid where the lift,
escalator or travelator belongs to State Government.

(5) On receipt of an application under sub-section (1) the officer shall, after
making such inquiry as may be necessary forward the application with his
remarks to the Chief Inspector of Lifts and thereupon he may either grant or
refuse the renewal of license.

(6) The fee as prescribed under sub-section (1) and sub-section (4) shall be
increased by 10% after every three years.”.

Amendment of section 5.— In section 5 of the principal Act,—

(a) in sub-section (1), for the words ‘“commencement of this Act”, wherever
occurring, the words, signs and figures “commencement of the Himachal Pradesh
Lifts, Escalators and Travelators (Amendment) Act, 2026 shall be inserted; and

(b) in sub-section (2), for the word, figures and signs “Rs. 750/-”, the word, figures
and signs “ Rs. 5000/-" shall be substituted.

Amendment of section 6.— In section 6 of the principal Act,—

(a) the existing provision shall be numbered as (1) and in the proviso for the words
“commencement of this Act”, the words, signs and figures “commencement of the
Himachal Pradesh Lifts, Escalators and Travelators (Amendment) Act, 2026
shall be inserted; and

(b) after sub-section (1), the following shall be inserted, namely:—

“(2) Whosoever operate a lift, escalator or travelator including those installed and
maintained by the Government without a valid license shall be liable to pay a
penalty of Rs. 50,000/-. The Inspector of Lifts shall be competent to levy such
penalty.” .
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10. Amendment of section 7.—For section 7 of the principal Act, the following shall be
substituted, namely:—

“7. Right to enter any building for inspection or installation of lift, escalator or
travelator.—(1) The Inspector of Lifts may, at any time after giving reasonable notice
to the occupant, enter upon any building in which a lift, escalator or travelator is
installed or is being installed or in connection with which an application for a license
has been received, for the purpose of inspecting installation of lift, escalator or
travelator; or the lift, escalator or travelator installation or the site thereof.

(2) The Assistant Inspector of Lifts may also conduct the physical inspection of such lifts,
escalators or travelators, which are referred to him by the Inspector of Lifts:

Provided that the Inspector of Lifts shall inspect atleast ten percent of the lifts,
escalators or travelators which have been inspected by the Assistant Inspector of Lifts:

Provided further that the Assistant Inspector of Lifts shall have right to enter any
building as per sub-section (1) to inspect the lifts, escalators or travelators, as referred
to him under this sub-section.

(3) If on such inspection the Officer is of the opinion that any lift, escalator or travelator in
any building is in an unsafe condition, he may issue an order to the owner of the building requiring
such repairs or alterations to be made to such lift, escalator or travelator as he may deem necessary
within the time specified therein and may also, if necessary, order the use of such lift, escalator or
travelator to be discontinued until such repairs or alterations are made or such unsafe condition is
removed.”.

11. Amendment of section 8.—In section 8 of the principal Act, in sub-section (1), for the
words, signs and figures “ sub-section (2) of section 7, the words, signs and figures “section 3,
section 4, section 5, section 6 and sub-section (3) of section 7" shall be substituted.

12. Amendment of section 10.—In section 10 of the principal Act, in sub-section (1), for
the words “ also to the District Magistrate”, the signs and words, “ to the District Magistrate and
also the Superintendent of Police” shall be substituted.

13. Amendment of section 11.—In section 11 of the principal Act,—

(a) for sub-section (1), the following shall be substituted, namely:—

“(1) Every lift, escalator or travelator shall be inspected at least once in a year by
an officer authorised in this behalf by the State Government.”; and

(b) in sub-section (2), for the words, figures and signs * sub-section (3) of section 4,
sub-section (2) of section 7, the words, figures and signs “sub-section (3) of
section 7” shall be substituted.

14. Amendment of section 13.—In section 13 of the principal Act,—

(a) for the words “five thousand rupees”, the words “fifty thousand rupees” shall be
substituted;

(b) for the words “five hundred rupees”, the words “one thousand rupees” shall be
substituted; and
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(c) for the words “forty five thousand rupees”, the words “one lakh rupees” shall be
substituted.

15. Amendment of section 14.—For section 14 of the principal Act, the following shall be
substituted, namely:—

“14. Delegation of the powers.—The State Government may delegate all or any of the
powers conferred on it by this Act to such officer as it may think fit but not below the
rank of Inspector of Lifts.”.

16. Insertion of sections 14-A, 14-B, 14-C and 14-D.—After section 14 of the principal
Act, the following shall be inserted, namely:—

“14-A. Concurrent liability.—The lift, escalator or travelator erection or maintenance
company, as the case may be, shall be liable for a penalty under this Act in case an
accident occurs in the lift escalator or travelator due to the malfunctioning of any of the
safety provisions of the lift, escalator or travelator, if attributable to such company.

14-B. Life span.—A lift, escalator or travelator installed in the premises shall be
replaced by the owner after a period of twenty years of the installation and the owner
shall surrender the existing license and apply for a fresh license under section 4 of the
Act.

14-C. Insurance.—The owner after the completion of erection of such lift, escalator or
travelator, shall ensure third party insurance mandatorily, so as to cover the risk of
passengers using such lift, escalator or travelator.

14-D. Code of practice—The materials and all relevant components of lift, escalator
or travelator must comply with the Bureau of Indian Standards or the National

Building Code.”.

17. Substitution 5 of section 15.—For section 15 of the principal Act, the following shall
be substituted, namely:—

“15. Power to make rules.—(1) The State Government may, by notification published
in the Official Gazette, make rules to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing provision, such
rules may provide for all or any of the following matters, namely:—

(a) specifications for lift, escalator or travelator;

(b) the manner in which erection plans of lift, escalator or travelator shall be
submitted;

(c) the manner in which the lift, escalator or travelator may be tested;

(d) the form of application for the erection of a lift, escalator or travelator or a license
for working the same;

(e) the terms and conditions subject to which and the form in which the license may
be granted for the working of a lift, escalator or travelator under section 6;
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(f) the manner in which and the terms subject to which the lift, escalator or travelator
shall work under section 6;

(g) the manner in which notice of accidents shall be given and the form of such
notice;

(h) the form of notice to be given under section 7;

(1) to decide the manner in which the life span of the lift, escalator or travelator is
regulated ; and

(j) any other matter which is required to be or may be prescribed by the State
Government.”.
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